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husband and wife at the onset of trial in dowry harassment cases. There is no doubt
that it is a very sensitive Section and it has to be used judiciously, since sometimes

Section 498A is also used as a weapon rather than a shield.

Sir, incidents of harassment of married women by husbands are increasing, not
only in India, but also in other countries, particularly USA and UK, among people
of Indian origin. Under the Cr.PC, except in cases of murder, dacoity and rape, the
police can grant bail in the police station itself in all other cases. But, the proposed
amendment permits a police officer to grant bail to a harassed husband. It would
impact not only the legal process, but also the judicial process. What the police will
do, if it is passed, is that they would take money and grant bail to the accused.
Once this happens, the number of harassment cases is bound to go up. So, instead
of strengthening Section 498A, the Government is promoting male chauvinism, which

is unacceptable to the women of this country.

The proposal is reprehensible. So, I demand, without any hesitation, that the
Government must refrain from giving elbowroom to husbands who indulge in

harassment of women, who are even otherwise biologically weak.

MR. DEPUTY CHAIRMAN: Now, Shri Digvijaya Singh.
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SHD] IR, SHPI IR 61, olfhd Ta Tob G Bic BT Afex 37 M1l TR,
2014 # SfEX AT MY =TEd I MMRD Act & 3T=TiId Al &R Fhd oI 31d B,
S 91d B 89 A &, il S/d MMRD Act a1 2T, 1 WM PIC BT TSR a1 oA

3R I BIC B $O AT B Ul B P oy GREcT BRAT ATGeID AT, clfcb
HH BRI AT AR &5 B a1 W 81 Hel A qad & A1 aa1 ke I &

B e H Uea— oo AT b SR W F e AR H ... (FAUH). ..

MR. DEPUTY CHAIRMAN: The display board is not showing. What is the

reason?

SHRI DIGVIJAYA SINGH: Sir, let it not be displayed for the next four minutes.
§ ooy fded o=l § & ...(cFaum)...

MR. DEPUTY CHAIRMAN: The display board is here. You will get your full
time, otherwise I will cut your time.

SHRI DIGVIJAYA SINGH: Thank you Sir. ¥ 37U¥ 37qR1g &R &1 § (&
...(TAEIH)....

#t 9 AR [ (O dmen): W), kftgoy g St &1 ereq o 8 @l
T ...(HaYT)....

it fefraor fie: =8 B3l ...(¥49YT™)... Thank you, comrade. Thank you.
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I €, 9 IS B GERT A1 €, offd quifed | 84 S9H 8ed $HR & IR 2
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YRS IIed S 3, AN AT Sl 9, SIUHAT & o8l | R diors! & ol
H TR HIAT ATEAT § 6 3T Wed & I o 21 3ua! TReR It #
gl I8l 30 BT &b q8d AUBT ARBR BT BT 81 3R 37U 39 BT b A<
<, A §91 9A Sl srfedc Hd fhar B, 98 ¥ Iud! I AMEdl Tl SHdG a7
H ™y guT Al 81 SIRAT % B9 AT end use 81l &b MMYHT 2, lfdb g8l W iR
wIA o, W e o1, vegHIffem &1 wic ofl a1 AT &1 @ie o, I8 I
& qBT SR ¥g A Yy MY Sff, 39 T B T I8 1Al b DRI
F1 &9 el 27 faefiu foast Sft, & ooy qu =medn g, s srieHe a faar e
qfier R o, oo § qor aredr g, MUY spieHe Ha fhar o1 I8 i |1 U
91 3 T, @) IoTg ¥ ST AT FSHE a9 of X8 82 Il Bl MIBR
3ma eI Ared 87 § MU STRIY HRAT ATE gl ...(FAHH). ..
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SHRI BHUPINDER SINGH (Odisha): Sir ...(Interruptions)...

st fefaerg fag: w9+ STwYfa 781Gy, ...(@@em™)... Sir, [ am not yielding.
...(Interruptions)... Bhupinder Singh ji, sorry, I am not yielding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Bhupinder ji, please sit down. He is not yielding.

...(Interruptions)... He is not yielding, sit down.
SHRI BHUPINDER SINGH: Sir, the amendment...(Inferruptions)...
SHRI DIGVIJAYA SINGH: It is my right. ...(Interruptions)...
SHRI BHUPINDER SINGH: Sir, I will also speak. ...(Interruptions)...
SHRI DIGVIJAYA SINGH : You have a right to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he has taken your name, I will allow you later.

...(Interruptions)...
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T W 93 T2, CITU Wt 93 32, Afh S9! &1 o 1l I§ 1 Ordinance 87
W 1 Sieal §, YR M Sff, T R/ fSgea 2, S Sudl 3+ Sfedl ol g8
g, Ordinance 3T Y § & &R |hd Al H AUH IR HAT A8l §, 99 Fad
F WEH A AGRIY FIAT BT g ($ AT AT BT AR & foran, qAIgRi &1
3R BN foran 3R secured creditors @I TSI MY I HR 2 &1 S1F MM DI
secured creditors T &M W o, Tfeh ASIGRI ®T AT AU & TN I8 ATD!
HAARTSAT I & 5 T Holgr faRIE €1 3R I8t 81 &, 4 39b A1 & A
g8 Al SRIY HRAT ATECT §, ST 3T Clause 23 SRIYI Clause 23 H & b @IS 0
fRT PR Y Al & foredt ft H™ # qrem Srerar g, O S9S HUR Sl Foll g1,
g8 ¥ yg B} gdT 9rgdl E\, "If any person obstructs, fails to deliver, destroys or

misuses or retains any property of such coal mine, he shall be punishable with

imprisonment for a term which may extend to two years, or with the minimum fine
of one lakh rupees for every day." H 3mq- STRTE PXAT ATl _i’, T JAAlS] 3R
IR 3fAlS] & P ek ST BT YA T8l B IR 3R IH W g ARDR &
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B sifaeis fHy TG, e SHd! MY T &1 B Ul

3T H, § s AEgH | Pl FA S F AT B SR HH B Brer w3
ST, BT HHATAT GRATD AATAT &l ..(AGE). ..

e w3 & TS AL B FATGT B AT HAL qAT AN SR Adimoi
Sl WA & Iog WA (3ft fgw TRy 9 SAMER | B BRI, A1 Bls GaRT
&l B ...(FAUH)....

it e RiE: drua @ garh § gy o g 8 ... (=aEE)...
3t 9 MIe: a8 oSl 7 qar < . (ag). .

ot fefaca Rre: STWHRy wEIgY, § ST SRIY ST 9T § b I8 Sy,
ST RIS BT ATHR BT 8, FAGRI BT JBR Bl B, AR &1 ADHR
VIl &, HogHY BT AHR BT 8, VA BT B BF A HH & Al ol JHT
TET PR Al gIATE |

st yfiex fe: W=, ... (@aum)...

it SuvpuTafar: 9 g of, afsul ...(g9YTS)... If your name has been taken, then,

I will allow you. Now, you sit down. ...(Interruptions)...

ISP B HATGI § ST HIAL; dAT GO B HATGI H ST HAT
(3 IR I Tehdh): AR, G0 H 39 R <l °e g9l 81 99 g ATl b 9
ST 63 3THEHSY ¥, gafot gART U8 Radxe erft fo afs de=1 ot o agaf
g B, O B UH U< H 39 W Tl B FH BN AR HT TH Tl QT aikg
H T L. (FEU)... 3R 989 §eAd 81 Al 39 W ...(aYH)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... Now the
Minister has come with that suggestion. But when I myself put forth that suggestion
and I wanted to take the sense of the House, it was objected to from your side.

SOME HON. MEMBERS: No, no.
SHRI MUKHTAR ABBAS NAQVI: There is no objection from our side.

MR. DEPUTY CHAIRMAN: In that case, that is the suggestion from the

Government side. I think there is...
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SHRI TAPAN KUMAR SEN: It is not accepted. You should take the sense of
the House.

SHRI NARESH AGRAWAL (Uttar Pradesh): Sir, it is accepted.
SHRI TAPAN KUMAR SEN: Sir, take the sense of the House.

MR. DEPUTY CHAIRMAN: Tapanji, I will give you enough time, but all
others are accepting it, then, why do you stand in the way? Anyhow, you want
your quota. That will be given. All right, this side and that side are accepting,
then, why do you stand in the way?

SHRI SITARAM YECHURY (West Bengal): Sir, in the spirit of the Coal Mines
Bill, may I request you not to bribe individual MPs?

MR. DEPUTY CHAIRMAN: I am not doing that.

SHRI SITARAM YECHURY: You said, ‘I will give you more time, but why

do you want to argue for others?’

MR. DEPUTY CHAIRMAN: No, I said that I stand for majority. That is all
what I said.

SHRI SITARAM YECHURY: Therefore, what I am suggesting is, you have
allocated...

MR. DEPUTY CHAIRMAN: I was with you in the morning.

SHRI SITARAM YECHURY: I am only saying that if the hon. Leader of the
Opposition agrees and you have allocated 34 minutes for the Congress...

MR. DEPUTY CHAIRMAN: No, the suggestion has come now only.
..(Interruptions)... Then the Congress’ time will be reduced. Accordingly all parties
time will be reduced. Yechuryji, accordingly, Congress party’s time will be reduced.
They have 34 minutes and they have only taken 13 minutes. Their time will also
be reduced. Every party’s time will be reduced.

SHRI SITARAM YECHURY: My Party’s...

MR. DEPUTY CHAIRMAN: Yes, as a special case, I will allow you full time

as for two hours.
SHRI SITARAM YECHURY: Okay.

SHRI GHULAM NABI AZAD: Sir, finish this within one-and-a-half hours.
Please don’t put up speakers from your side.

MR. DEPUTY CHAIRMAN: Okay. There will be a one-hour discussion and

there will be half-an-hour for voting.
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SHRI TIRUCHI SIVA (Tamil Nadu): We agree for one hour, Sir. But why
consider only one Member who is asking for it?

MR. DEPUTY CHAIRMAN: Agreed. It will be for one hour.
SHRI TIRUCHI SIVA: Sir, the time need not be restricted.
MR. DEPUTY CHAIRMAN: Therefore, you take only five minutes, Shri Anil Dave.

sft arfrer W g9 (\ew UQEn) : SUWWHRT Sff, Mo O yaR |fdfa &1 Ted
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AR B YATH W1 19 H A 14 B Y8 BRI PR DI BAR el DI Fad Bl
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B A frar T @ik S9d sigy ufeed §re, weRTE iR sifeen 7 i
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TSY IR BN J $El b g9 e & {5l grage 9 or9gqd J8l ©, 9T S9d
3fER ST BRI e © 991 R Fhd ol 918 W gAd Ig A1 fF  INTUC, BMS,
AITUC, CITU, HMS S Y®R & |l ATeH1 Bl gl TG SHH 4 i Fa+1 J
foq aet 781 21 98 g2 WheRUT 7 qardn 9 o 81 72 T dAfdhd S9% gIa I g9
g1 U g1 Sl A9 g0l 31T A1l A1 Fel P 9P WbR B dl, gl 7d a4l
HOIGR DI a1 Gl ST @Y, TS-aS] WP b P el doAdl gl ...(FGHH). .

#t 999 AR VA : D J A AR O EH | & uer #H e
anfufae STamrm?

3t 3T W@ &9 : H 91 jBT §) L (EEH). ..
SHRI TAPAN KUMAR SEN: Let the public know about it.

it sifrer Wed 2 : ST A I T, wed 7 A1 T L(@ag™)... HA™l &
3fER ST AT 3R ASHIR HATTT 7 3THR YT U&7 T, SIS HATrd 3791
Ug @I, qH] ofaR HATAT F Wl STH 37T &l 3T gl o1 VAT oIl § b S ared
Helde BT H HEl T8 S9F SR &9 fe-g-fife =9t 9 o o1 a1 ¢ f& a
T R BEL, BT 4 R HET, Jg Aelde HHST BT U1 ST Bl I8 Id AR qad|
9 e®R el [ daR e VA1 3 © FT9a! 999 Ugd Ugd BRA1 ey, b
WAPR b S ART IR g A1 Ig 91d & W Alg b W gdie! iR 9 #
Il e BRaS TR ¥ Tdic! fhar 8, SH®! 3R St 9 If¥r <=t erft 39+ 9
TR TSR ASEX BT Tl ASIGR B Sl &1 © 98 Uga fean smgem fred & ugal
T8 AT ST Ugel JffUdR ASIgR & &l ... (aEH). ..

SHRI TAPAN KUMAR SEN: Please don’t create stories in the House.
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MR. DEPUTY CHAIRMAN: Please, sit down. Tapanji, let him speak. Silence
please. Tapanji, why do you disturb him? Let him speak.
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TP S & fTT THh-P-915-Udb ST 51 TR fha-t ABforal &I Siexd 8RI? s 7
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foRly PR 2 & Hife 85 SIY IS oF1-oA1 T8l gl sAfov g9t urdt |3 39 e
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o FHhd Bl g8 H R R o, 91 B g_Is T8l 81 39 R AR gM =@niey, w4/
T AT 21 S fearial &t a1d wal T 7, S 98 I8 ©, SHal fod $¥ WRfda
BRM? ...(99T Bt EdY)...

W, § TH B T g O BUAT AY I B &, ST PV R fhag I
&% o= Buar 4 a8t @™ BN b Fe Sieal # ol B ET €, g3 Arel AP
A BT 8, § U PR GATBR AU 91 WA PR BT gl U AolgR UP SlaeR B
URT T 3R HEA o B AT U WAl &1 W1 81 elger | <l IR del &
JE g9 W B T T, W Pl T8I 99 R @we Rar &R enfiEhRie i)
o feam P & are R g8 a1 SR ®el fd guRT R Al 81 8T &1 Slae] |
g1 IR @re fear SR snfewime R o fean R $o f&F are T sk ®er
& w' anfcfBRraa < ff el 81 2T 81 Siaex diar 6 o/ 3 J\sr # aman, A




376 Government [RAJYA SABHA] Bills

[ =T 3raTa]

Sl d8Hd UBd Bl, SAPI TN YT BT &, A I8 el W7 8l 8T §l Fel ¢ 7
8l & Sl oy dred € 6 wemi &l Aiari & 9gd w91 fienm, <% § S99 Udhed
Td PV YA SN, < H Fg $B Sb 8 SN, B8l SAG Il 7 81 WYl 39
fda & forg a8 9gd el Bl

W, § oot 1 RUE @ 3 9 el 99ar g1 3 ff fud Haet 7 1 9
TIRAT BT g U e, B ST A WSl BT RAE BT geraR 719 forn? geR 9 dArl
B WHR A, I AN IFP! B T8l R 1Y 3R I 7 Wgoll B RAE B IR
A foraml TR, Aol &t S8 9 RUIE o1t a9 digdt & |+ U 7181 <8, it Reqg
T g3 B, 9.9 WA g ¢l I8 g @1 & gAY &l Sl WRHR oY, 397 Sl &
RUIE & MR W 307 BI g€ Rig PR oL, 89 AN $© did 81 Ui AR 89 41
S A X2 © A gAd § SHBT IHITST §H W I oS MR 3 AT F8T |l
H AR 98 MY 3T W 37 I I ORI ST 4 I Aforg AR F IHG d_al g
& oMy 59 =I5l BT TrRIfEd W dHR A Il BT 96 7 <1 gaR|

Suregel (3f At g 9e+iR): 5 IR J1edl § Ul ugel ¥ g gq1 § 6
AT HT A9G 81 39 I e # oo+t 91 &g <l

#t ¥RT Fed ([98R): Iugwreds Sfl, gfe AT FHI P d99 S fe@n, @
feftasra fig it 7 <t a1d @21 2, § SO0 O @8 ¥ SBIe IWdT gl o JE fad
STeal § A 1 IE SN QY B HuRd g, I8 fhAd gl # e, a8 smy | S
g SR F off S g1 B ¥R e i sfedn W Wt @) € ek 39 99 H aid
Sfear & o B BII BT P T8l gs ol AT SART FHI T8I § @, 9T H
a1 <o {5 PIat AT & I RIT-HT fha=1 draerm a7 iR S 19 H rhaE S,
g8 3% 78l oftl fR, ST 3T &g <R 8, SNfeardt softe # < Wiol duel 8, S9
ST Ul § 3MYP YT BIH! BRI B, olfhd S8l ST ®, 891 ST §, 99 H9aT
UR ATID] BT eI Sl MY IUGHILET Heled, H§ AT H3ll Pl g aredl g
fr afe 9wy fyomm, @ § 5= o7 fogex, 98 W 9are T S8l $d+1 e S
g, S8 91 WMl &l o1 & fY @R ol g 21 I8 3fslid 8leld © &b sa! WaM
T 7 BRI BRI AT S Afad $I AR Fea <o, A AT THR AN S,
QAfFT Mg g+t aoft # € fF 997 UfR 989 & g9 Ui A1 ared Bl

HEIGY, & R ol 9, 99 ORE & SN P BT 4 & IR H el &, §
AT FTEdl § 6 I Sl §99RA IR AR &3 8, S99 AT $B W PR I,
JET Fasl g e 8RB IR & S ©, d8l 9 A1fhaT a9 §1 S
fde1 % < @81 € f& may carry on coal mining in any form either for its own
consumption, sale or for any other purposes. SHH ST MY end use &I 914 HE I8
g, IS T8d, 3T I8 <@ oI, 3T B8 I8 & b Jis] & AH A AT DIyl
fea T =Ted &, BN <¥ ¥ uioruel @1 81 I8 € P 89Nl WRAPR g Il 8%
gl H Hdel YD WHR $ IR H & Tl b8 W6l §, § B & WhR & IR H




Government [20 March, 2015] Bills 377

% 8l § b 98 @aR il saMed a1 g3 ol dIs U @aR 8, Ol WHR 4 a8
ST, @Ig A B, S 39 I A Y 2

it TR91 3FETe: RS, B

# RS AT : IE qI AUS HUR AT 8 o, i ATD HUR Al Plg 3RR
gedl el gl § I8 P8 @1 g b qR.eE. ff 9@ U 8 E B MMUB WA T
fF RS, 3U & TE B IR O TR A 2, a8 g7 J A o7 iR A
RE1 o1 H IUb IR H I8T 9T dlej| SATAY YT end use BT Sl AHST X1 &, I8
Pl SFEAT BT RATE B <M Bl W WRAT 81, 98 9gd fodl § g9 2l 39 54
PE SINTY 3R 3T S e fifver & <'d, R+t WY BIc-BIdl Ssw 8, S
PIIA <1 P I B AT B1 H7 N, ifdp 91 21 8hMl A B Sfear &
UNT 39 Bl B G 3R 9 end use BT HE-Hal FWIATA BN, SABI QT
3T 3l e R B

ARGy, fagell & S S o7 BT 7, 98 oI Y &, 98 STo8l &, Rifdh 98
BB aTell HicT 81 g8 I 3fFT 81 81 SN MU Gs b fBPIR RT §al 81 D!
St I7g Fdert 8, S99 9gd gRaT gwifad giar g1 saferg § a8 Arar g 6 smusk
ERT e 3R &) & 915 W 98 Pidt Al d18% ¥ M IR [ ....(F9T B
... ol T8 end use AR WIS AR & IR H AN $HI Sl 7= 8, 98
WIfI® 81 S Sl H ST ® 3R oIl ¥ ke &R digen v, asf anfeardt
JEd B H MUY I8 Hg b SHH 31U I9d salld & [dHbrd Bl &= 7d iy,
afeds 2 cash NI RGT & 68 9§ & ¥ & TN W FEd © & 39 9 A

[T &1 AT 81 9

IuaHTeE (31 9.9, Rig 98+I%): 319 3170 FHIG BIRTYI AISHT Igd-98d g=ars|

M IRE AIGT : SUGHIE HEIGY, 98] I B T Bl 1 SAAY IR IATUD
H1egq § Hel ® 6 97 anfeafial @ dar s ARl 596 TR &1 faer b
A1 7, 98 S® 9P B H ARG Rgw & S snfearh ¥av gull ok aeER
g, S0 IR ¥ 39 3 § @i Rgu

Syauregd it bt Rig geiv):  g=arg)

# YRS FTed: IYYHIEIE HElGY, SId g5 Wgde Nl @l <3, I I HolgR o,
ITh HW QW & AU & S AHID @G €, 9 A1 BRI AT T2 T 9% b
80 WIAS! HHGIR AN Bl S U BIST AT P el goT ©, I8 Il quAT X
g fo5 T8 B L @ udh... gafey § dE @ g 5 sw fa § 9ga
BT 8, b AT Seal W &1 AU § 7 39 OR% g 7 99 OR% gl 59 IR H |
Jg S] Aedl g b e9d U wragr 8, Sl S f2d # 8l § 9P U™ '8l S
F g W H 3T o1 HRAr G R I Ae B I8 9a g 8 Ju1 § 59
R H P BT YEIM| Igd-dgd gIarg|




378 Government [RAJYA SABHA] Bills

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri Sukhendu Sekhar
Roy. You have three minutes only. I will give you half a minute more.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I would like to make a
few quick points in the form of suggestions to the Government. First of all, in our
opinion, certain portion of the additional levy should go to the State Government.
This additional levy is also a compensatory amount, as stated in paragraph 40 of
the judgment of the hon. Supreme Court of India, dated 24th September, 2014. As
such, Government should consider that certain portion of the additional levy should
go to the coal producing States also.

Sir, my second point is that the Bill seeks to transfer land and mine infrastructure
to the new allottee. Clause 3(1)(j) defines, ‘the mine infrastructure’ to include land
demarcated for afforestation and land for rehabilitation and resettlement of the
persons affected by coal mining operations under the relevant law. Therefore, my
suggestion would be that some provisions should be made in the rules so that land
for afforestation and rehabilitation of persons affected by mining operations are not
hampered, and that should not be used for any other purposes.

Sir, my third point is that as per Clause 17(3), the statutory powers of the State
Government are sought to be suspended for indefinite period. Sir, this may encroach
upon the rights of the States. Therefore, I would suggest the Government that before
suspension or termination of prospecting licence of mining lease, it should be subject
to consultation with the State Governments.

Sir, my next point is that the Government, through this Bill, also seeks to adopt
a transparent system through e-auction, which is a welcome move. But, even after
adopting the mechanism of e-auction, report of cartelization is appearing almost every
day. Here, the Competition Commission of India can play a very vital role provided

the Government makes the Competition Commission of India more functional.

Sir, my next point is, if we consider Clause 3(1)(g) of the Bill, read with Clause
11 of Section 2 of the Companies Act, 2013, then, one will find that corporations
have been included for the purpose of entering into the bidding. Sir, as per the
definition of Clause 11 of Section 2 of the Companies Act, 2013, ‘corporation
includes a foreign entity, companies which are registered outside India’. Therefore,
my suggestion would be that in the rules to be prescribed, some provisions should be
made for some reasonable restrictions on the part of the foreign entity. There should
not be any blanket authority to enter into the bidding process. ...(Time-bell rings)...

Sir, my final point is, since the mines belong to the States, where those are
situated, the States must be consulted in the decision-making process; even otherwise,

consultation is a pre-condition of any liberal democracy. Therefore, I would urge upon
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the Government to take the views of the State Governments while taking the decision

in regard to allocation. Sir, with these words, I support the Bill. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you for sticking
to the time. Now, Dr. R. Lakshmanan, you have only three minutes.

DR. R. LAKSHMANAN (Tamil Nadu): Sir, I rise to support the Coal Mines
(Special Provisions) Bill, 2015. Sir, I am very grateful to my leader hon. Puratchi
Thalaivi Amma for giving me this opportunity. As we look back, the origin of
this issue of Coal Mines (Special Provisions) Bill, 2015, we are reminded of the
Supreme Court milestone judgement on two natural resources allocations made by the
previous Government. How did this issue come to us? Because of a judgement, by
the Supreme Court on 25-08-2014 and the subsequent order on 24-09-2014 making
the Coal Block allocations made earlier invalid and asking the Government to come
up with a just and hence acceptable way of allocating this black gold which Mother
Nature has abundantly gifted to our country.

Sir, does this not remind us of another Supreme Court Judgement cancelling all
the 2G Spectrum allocations, which cost a loss of several hundred thousand crores

of rupees to our nation? ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, this is unwarranted. This is an allegation.
...(Interruptions)... He should stick to the BIill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I will look into it,
please. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, he has no right to
object to that. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it is sub judice. The matter is sub judice.

...(Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Everything is sub judice. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): If there is anything
objectionable, I will look into it. ...(Interruptions)... Why do you want to raise it?

DR. R. LAKSHMANAN: Sir, even the hon. Finance Minister, yesterday, in his
reply, mentioned about corruption. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Sit down; sit down.
Okay, I will see to it. I will see to that. ...(Interruptions)...

SHRI TIRUCHI SIVA: They are still running after the courts. ...(Interruptions)...
They have too many cases. ...(Interruptions)...
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DR. R. LAKSHMANAN: Sir, yesterday, the hon. Finance Minister, in his reply,

mentioned about corruption in telecommunications. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Your time is up.
...(Interruptions)...

SHRI TIRUCHI SIVA: 1t is sub judice. ...(Interruptions)...
DR. R. LAKSHMANAN: Sir, I have not mentioned their names. ...(Inferruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please sit down. I

cannot hear all of you. ...(Interruptions)... Will you please sit down? ...(Interruptions)...
Please sit down. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, this matter is sub judice. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please sit down.

...(Interruptions)... You can raise your point when you get your chance to speak.
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, I would like to bring it to the notice of the Chair

that this matter is sub judice. ...(Interruptions)... This cannot be referred to here.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I will look into it.
...(Interruptions)... I will look into it. ...(Interruptions)... I am giving you that assurance.

...(Interruptions)... Dr. Lakshmanan, you have half-a-minute more. ...(Interruptions)...
DR. R. LAKSHMANAN: Sir, in fact, the downfall of...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Conclude, please.
...(Interruptions)...

DR. R. LAKSHMANAN: The people of this country firmly believe that ¥ 1.76
lakh crore were illegally stashed away by...(Interruptions)...

SHRI TIRUCHI SIVA: No; no. He is again referring to the same thing.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Why do you want to

raise this again? ...(Interruptions)...

DR. R. LAKSHMANAN: If the 2G allocations started the downfall of the UPA

Government ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Why do you want

to raise this? ...(Interruptions)... Your time is over. ...(Interruptions)... I am calling
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the next speaker. ...(Interruptions)... 1 am calling the next speaker. ...(Interruptions)...
Next speaker, Shri Narendra Kumar Kashyap. ...(Interruptions)...

DR. R. LAKSHMANAN: The allocation of coal block will be absolutely

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Next speaker.
...(Interruptions)... If he wants to raise all these issues which have been objected

to, then, ...(Interruptions)...

DR. R. LAKSHMANAN: Sir, it is assured in the Bill that the allocation of the
coal blocks will be absolutely transparent and the money collected by the auction
route allocation will go to the States which have the coal blocks. It is specifically

for the positive and open approach that I support this Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

...(Interruptions)... Your time is over. ...(Interruptions)...

DR. R. LAKSHMANAN: Sir, it is told that till 12.03.2015, the bidding process
for 33 coal blocks have been completed. The likely amount to be generated in this
process alone is close to rupees two lakh crore. We could imagine how many lakhs
of crores of rupees will be available by this auction process for the Government
when the entire process is completed.

It will be in the remotest parts of India that the new coal mines will be operating.
Let the geographical aloofness not give room for exploitation of the people who have
been living here for generations. Tribals, adivasis, whatever they may be classified
as, let us always remember they are our fellow citizens, our brothers and sisters.
Let their fair share reach them. This Bill promises to nation that the labourers will
be protected by many existing labour laws of the country, the Bill promises to the
nation that local population will be adequately taken care of. It is because of these
promises that I support this Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

...(Interruptions)...

DR. R. LAKSHMANAN: I request that all the concessions granted to the coal-
bearing States should also be extended to other States which are setting up pithead

power stations.

Sir, at this juncture, I bring to the kind attention of the Minister the problem of
contractual labourers working in Neyveli Lignite Corporation. There are about 12,000
contract labourers. They get a daily wage of I 425/- No other benefits are given

to them. They have been working in this condition for the last several years. It is
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[Dr. R. Lakshmanan]
inhuman. They have been patiently demanding permanency of their jobs. I reiterate
their demand and request the Minister to come up with a schedule to make them

permanent employees as early as possible.
With these words, I support this Bill.

Syt (3t AGRE gedR) S e IR XU FWY S, UG
N fide &1 w9 B
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39 910 BT WG 81 fear & b S T o9y fd & forw smarst SoTd, S9!
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THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri Tapan Kumar
Sen; you have four minutes. But the Chair before me said ,"Give him extra time".
Maybe, for a special reason; I don't know why. So, it is five minutes. Please carry

on. Five minutes is five minutes.

SHRI TAPAN KUMAR SEN : Mr. Vice-Chairman, Sir, I think whatever time I

speak, that is my due time and legitimate time and I will speak within that.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Your legitimate time

is four minutes; I am giving you five minutes.
SHRI TAPAN KUMAR SEN: Thank you, Sir.

Secondly, because there is a time constraint, I can't elaborate. So, I start with
hon. Minister's presentation while placing the Bill. Please don't put an imputation
that we are not in favour of transparent way of dealing with things. Please don't
put that imputation; that is a false imputation. If you go through our amendment,
for your so-called transparent mechanism, I think, there is no opposition to that. We
oppose the Bill on certain basic premises. You are altering the basic structure of the
1973 Coal Mines Nationalisation Act. After a long experience of private mining,
they have nationalized the coal mining sector, and, thereafter, the coal production in
the country got more than quadruplet, coal conservation has improved; coal mine's
accident situation has considerably improved and the workers' lot has also improved
a lot. So, you are trying to reverse this in this Bill by allowing the coal block
allottees to mine coal not only for own consumption — up to that, that was the
practice — but also for sale or any other purpose. That will be the opening up of
the denationalization process which the country achieved, the people of the country

achieved, not only the Government or the Prime Minister. It was a prolonged struggle
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of the people which had achieved this. You are now reversing that process. We are

opposed to that reversion. You may agree or disagree. But we oppose this Bill.

Secondly, you are saying that the common man will get coal at 32, 3 or 5 per
kilo for which you are removing that restriction. Hon. Minister, please see. We are
purchasing rice at forty rupees a kilo in the city and the producer of that rice is
not getting even five rupees per kilo. They are committing suicides. In such type
of pervert economic governance, I do not understand that only by removing that
restriction, how can you ensure that small industries’ eent bhataas and commoners, old
ladies, will be getting coal at two rupees a kilogram or three rupees a kilogram? I
don’t know. Whatever you have to deliver to the common people, it is not possible
by any trickle down process that from this, that will follow. No. That trickle down
theory has been proved to be completely a bogus proposition. You have to attack
that problem directly to deliver directly. For that, the kind of pricing mechanism that
we should have put in place is not there; the kind of regulatory mechanism that
should have been there is not there. I am not blaming you only because that was
the pattern which has evolved in the process of last three decades in our country.
I will tell you about iron ore mines. I have personal experience. I am going there
as a trade unionist. Three hundred rupees per tonne is the production cost even
today and the same iron ore is being sold at I4,500-5,000 a tonne during peak
period. Huge money was minted by so called illegal miners in different plants by
exporting that, and it was allowed. How come such pervert price difference gap? The
production cost is ¥300 per tonne — it may fluctuate to maximum 3350 — and the
actual final product cost is I4,000. But of this X350 per tonne’, the major victims
are the workers. They did not get anything out of that. The localites, inhabitants, did
not get anything out of that. How come that pervert situation continue? Your Bill
has given no solution to that. You are talking about the labour dues that it would
be given priority. This is your Bill, as reported by the Select Committee. I would
like to draw the attention of Dave Saheb. This is your own Select Committee
Report. It is as reported by the Select Committee. That clause is still there. Wages,
bonus, gratuity, pension and provident fund will no more be the liability of the
prior allottee. It will be the liability of the future allottee. This clause is there and
you are telling that labour dues will be given priority. Where is it there? After the
Bill is passed, you are nowhere there. Some other people who are there will be
operating that. Just by sound bites, you can confuse people, mislead people. You do
have that right; and you are telling about labour. As on date — please check with
your Labour Ministry — the coal workers have not been included in the schedule
employment. So, the Government has got no right even to set their minimum
wages till now and they are thrown to the mercy of the miners only — whatever
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wage they want to give — and that is why in my amendment, we have specifically
demand incorporated amendment. The Coal India has already set a standard for
the contract workers also. Extend that benefit and ensure that that is statutorily
done. ...(Time-bell rings)... Please. I am concluding. If you are telling that we will
take care of it in the Rules, I am afraid. What is the fate of the rules? That is
already there. In the Contract Labour (Regulation & Abolition) Act, in Central Rules
No. 25, it is there. It says, ‘For doing same and similar work, the contract workers
will be getting the same wages as regular workers.” In your own Department, are
you giving it to the temporary workers who are there? Please check. I am sure, you
are not giving it. Nowhere in the country was that applied although they are there
in the rule not from today but from 1970 till 2014. ...(Time-bell rings)... That is the
fate. Don’t say that by putting that in the rule, you will be taking care of labour.
Please don’t make us believe that unrealistic thing which is not possible. So, you
need to address that directly in the Bill.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Last point.
SHRI TAPAN KUMAR SEN: I will make it very quickly, Sir.

You are talking about import. How much coal are we importing? People are
laughing at us since we are importing coal. You have definitely heard of these stories,
of coal import in our country. The last time we imported it was in 2013-14; we had
imported 130 million tonnes. What is the composition of that? Around 50 million
tonnes are imported as coking coal, which is needed for steel production, and we
don't have enough of coking coal. Our coal quality is also not good. We do not
have enough of washeries, which can change coal with a bigger ash content into
coking coal. We don't have enough of it. So, we require it and it is an absolute
necessity. Another 50 million tonnes, out of the 130 million tonnes, are being used
by our power plants in the coastal areas. For them, use of imported coal made
more economic sense than taking coal from the ...(Time-bell rings).... The Ministry

of Environment — Prakashbhai is sitting just below you — have issued notifications...
THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you very much.
SHRI TAPAN KUMAR SEN: I will just complete, Sir. ...(Interruptions)...

The Ministry of Environment and Forests have issued notifications that power
plants situated thousand kilometers away cannot use coal with 34 per cent ash

content, because it pollutes. These notifications are in place.
THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you very much.

SHRI TAPAN KUMAR SEN : And this is what the background...
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Senji, we

have changed it only last week.

SHRI TAPAN KUMAR SEN: All right; you have changed it. I was not aware.

...(Interruptions)...
SHRI PRAKASH JAVADEKAR: I have changed it only last week.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): 1 have to call the

next speaker now. Please conclude.

SHRI TAPAN KUMAR SEN: At that time, that Notification was in vogue. |
shall give you the economics behind it. Import of coal is not a very big problem
for our country. And so far as augmenting production is concerned, after having
been allotted 240 coal blocks...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please look at me
also. You are looking this side and that side. That is why I can’t even ask you

to...(Interruptions)... You have taken three minutes more.

SHRI TAPAN KUMAR SEN: Sir, I am concluding my sentence after looking

at you!
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you.

SHRI TAPAN KUMAR SEN: Sir, in the last 20 years, since 1993 till today,
out of the 240 coal blocks allotted to the private sector, only 40 could be made
operational. This clearly exposes the mining competence of the private sector. Please
don’t fall into a trap. On these grounds, I strongly oppose this Bill and I stick to

my amendments. Thank you, Vice-Chairman, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): After taking double
the time, you are thanking me! Now, Mr. Anubhav Mohanty.

SHRI ANUBHAV MOHANTY (Odisha): Respected Vice-Chairman, Sir, I am
extremely honoured that you have given me an opportunity to share my thoughts
and concerns over the Coal Mines (Special Provisions) Bill, 2015. I, on behalf of
my Party, the Biju Janata Dal, and the entire State of Odisha, welcome the system
of allocation of coal blocks for auction, as provided in this Ordinance, as we believe

that this is a completely transparent way.

Sir, I would like to point out that the State Cabinet, under the leadership of our
hon. Chief Minister, Navin Patnaikji, had taken the decision to allocate all mineral

concessions through auction by competitive bidding, even before the promulgation of
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this Ordinance, thus becoming the first State Government in this whole country to
take such a policy decision. I would also like to point out that while earmarking coal
blocks, the Government of India should take the State Governments into confidence
and consider the requirement of iron and steel, aluminium and other industries and
their captive power plants. Hon. Chief Minister, Shri Navin Patnaik, has already
discussed these issues with the hon. Union Minister for Power and Coal, who has

promised to look into these issues, and I am sure he would certainly do that.

Sir, I was blessed to be a part of this Select Committee and to my happiness,
every single Member, be it from the Government side or the Opposition side,
everyone was whole-heartedly concerned for labourers in this sector. The Government
has already clarified that all the labour laws applicable to other sectors will also be

applicable to this sector.

Sir, I and my Party believe that there is no need for any new provision. Further,
I would like to mention that these coal bearing areas are mostly backward places,
forested or tribal areas. So, the huge revenue which we are going to generate out
of this auction should be used in the development of our brothers and sisters living
in these arecas. The Union Government has taken a historic step in introducing a
transparent auction system. Now, what we all should do is, we should use this
opportunity to do justice to the poor and tribal people who are living with the hope
that we all are there to look after them. Sir, the Odisha Government will totally
support this Government in this particular issue. Although there are many issues where
we differ, but on this particular transparent Bill we are completely with you. Those
Members who were pointing out their views are, of course, most welcome. I would
like to cite one special thing. Just when the discussion this on topic began, a very
senior Member — I honour him a lot; I won't take his name because I don't want
to dishonour anyone — said that Dilip Tirkeyji and Bhupinder Singhji brought an
amendment. I &9 2T, T S @RT 7 YT 3FHEHE ATO¥ of fora? They didn't
move it forward. W,ﬁWWWWWWé%W,WW,W
o1, Id! GRET H1 A1, 7 & (A I5RTe g & ger@ar) &1 A1 34l d o)
P RBR g9 ThH AT g3l 2, So, there is a long way to go. We might differ on
so many issues where we find that there is no transparency. But we believe that
there will be transparency in every case you do. Sd Ig fdel MM, ar AT H sHd
S ¥ Yol d18% P BIBI ART I ST §-Hel R I, BIF B o, HHoIS B Il
TR TR W A O ARR Y AR R o, R A A BT @ A o fe
Ig fdaf 9 7 Bl, we should linger it. BTCifdh FIoldl ARGR AT FT BN, I8
qF AT, <fb R W TR, R MY J SOOI <, R G AN J SOOI
3, @ ¥ o fId Y 91, TP IR IS HRAT A1Edl gl
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Syquremd (it bt Rie geiv) - S ¥ MY U 919 FAEIE B ST
SHRI ANUBHAV MOHANTY: Sir, I will finish with this.
" | H R 9awT B BE,
o | F g 9awT B FE,"—
TR, Al A PR T 7, il A1 B IR-IR I o T, AW 98 IR 2 —
el & § g 99w B B,
g o ATl B 1d B, IR H R/ Bl
IR god & A1 8ld-v-fad,
R ged & W Ba-g-faa,
Sir, thank you so much. ST &=, S1g S9=1Y|
et e w5 sma SR wedt R SuwEE w5l qun Wwdlw et Wt
¢t T, dHA ARY): W, G TA BIIAT AL I 7, TR TS BIs g L T,
I8l had Ufdgal =, Ufdfchd JI5ded Bl
#ft rgwa AEN : TR, gWF TS Qe ARY T I AN E, S IET @
SH{IGT Bl AR 21 ST ATal DIs GTHT T8l 5l BY Tl H 370 AGHI T, 3 Il &l
(1t SuwHEfa 18T gY)

MR. DEPUTY CHAIRMAN: Okay. That's all. Now, Shrimati Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, I rise to support the Bill
moved by Piyush Goyalji ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One second, please.

SHRI M. VENKAIAH NAIDU: Sir, I went to the other House and I am coming
here also. Members from both sides, from this House and from that House, are
saying that their time is running out; their flights are booked, etc. I want to appeal

the hon. Chairman and the House to expedite this Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If the House agrees, we can conclude it.

...(Interruptions)...

SHRIMATI GUNDU SUDHARANI: Sir, I rise to support the Bill moved by Shri
Piyush Goyalji which is the consequence of the final order of the Supreme Court
in September 2014. ...(Interruptions)... There is no doubt that this Bill provides the
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Government an opportunity to recast the entire coal sector which is derailed and
also, through scientific methods, make mining cost effective and thereby reduce coal
deficit so as to generate enough power for people of this country. The Bill also
helps the Government generate revenue which can be used by giving more royalty
to States and also improve the condition of miners in Singareni and other coal mines

in the country. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That's enough. ...(Interruptions)...

SHRIMATI GUNDU SUDHARANI: Sir, one thing I want to say regarding my
State. My State, Telangana is also a coal-bearing State. We have Singareni Collieries
which spread over to Adilabad, Karimnagar, Warangal and Khammam districts with

more than 10,000 million tonnes of coal reserves which will last for next 200 years.

MR. DEPUTY CHAIRMAN: No; you support and sit, if you support, or, you

oppose and sit.

SHRIMATI GUNDU SUDHARANI: Sir, I have one important point regarding

labour.
MR. DEPUTY CHAIRMAN: No; you can write to the Minister.

SHRIMATI GUNDU SUDHARANI: Sir, coal miners are low-paid workers.
They are demanding to exempt their income from the Income-Tax. I request the

Government of India to accept this demand.

MR. DEPUTY CHAIRMAN: Mr. Sanjiv Kumar, are you speaking? You can take

one minute. ...(Interruptions)...

SHRIMATI GUNDU SUDHARANI: The next point I wish to make is relating
to Andhra Pradesh Reorganisation Act. Sir, the Act mandates the NTPC, under
Thirteenth Schedule, and I quote, “NTPC shall establish a 4,000 MW power facility
in the successor State of Telangana after establishing necessary coal linkages.”

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Sanjiv Kumar, two minutes for you.
SHRI PIYUSH GOYAL: Sir, can she lay her speech on the Table?

MR. DEPUTY CHAIRMAN: There is no rule for that. She can write to the
Minister. The hon. Minister may give special attention to her letter. Now, Shri Sanjiv

Kumar, start speaking. Your time is going. Take only two minutes.

#ft Wofla AR (JIRTS) : ABIGY, H SIRES & HIIATadt I 3l §, SAAY DI
F AT R wR BT AT 81 ¥R, H 9D g1 <1 Ared g b ofg 7y H3 S ad
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[l &oftg HAR]

T 9 fF JdE-aRIS] U IRES H S AT §AY BiFdAad & oAl § S,
S0 B A 6 sIREs 31 R gerafl, 981 W) wpdl B, gilied B, ol
I8l & greaa @ fRafa genel, saferg § 39 fa @1 |uic axar g1 ofe § digy
M St BI 91 <1 A1edt § [ sREe § Seific & 9gd d! GARIT §l 519 4
Coal Bearing Areas Act & ATTH ﬁ, SHI oft TI—SL %, J9 9 IIREs ¥ fewagdic o)
Alee S &1 a9 a1 §s ol 31 A1 R Al &1 S| & 9aal H Al & T T,
Coal India 39 @RI B SRTER T PR &<l 2l § AIH! q1 <1 ared g &b M|
ST BCCL ®, 98 JIRES &I 9a9 Y [H1eeie gl {579 o &l SHI9 & g5 §
AB S TS 7, S AN Bl 1ot WY I8 W udisd fHAr S g1 987 ) fewertic
@I Ul Ul © [ 9IRES @l Ticd ATy 4igele™ di 14% Uigeled sl S8
W@ﬁﬁ%lmﬁﬁﬁﬁmmmmﬁ%mle Bearing
Areas Act § WY S96 fov @15 mifawe 781 8, o9 fewedic &1 a1 o1 adl
3T q feTeie T8l BaT 81 H N 3MUT Bl &, dfd [STRFC IRTS B
T TS AT B, 3MY SAB! AT U B DI IR B

IRES Bl I gE GIH TSI AR &, 98 B, WS AR pIger gaR fou
LMY 99 b &1 D! Golls 3R WA & HH P doid Sl Yege Bl 2, Iqh
o g8l W AR AR sRer, St ok R & RIeR B 21 98 sikied @t
) PIS FIRAT 8] 8l SATEIAR T dedR AT All-India Institute of Medical Sciences
H dledic & foT omd g1 Y el & dR R RN arai-dRIsi udl Bl o Bl
g1 B &, SAD! BH AN SATST H W BR odl ol SAY H AIb &= H I8 T
=TT §, Tfb MY A IR A &, g91G H, Il H S central hospital &, IHD!
sophisticated a1 1Y, Mfd a8l W b BRI & AOIGR 3R BRI & HHAR! &
T, T PIIATIA F ARN BT SATol [T ST el

AR 1§ ATUDT g1 <1 Ared § b f5T ANl Bl S b ggd Ao & T8
¥, 3MMIb BCCL & N S8 SRIER o $Rd Y& &l Hel-uRdl § U JHeAT IS
o, gaTe fSRede & FHrHTers HIST & 104 AN BT 1990 & T;D H b af T8
oY, 39 ANl Bl IR-IR Fe oy o1ar g iR anft off 9 @ Jies 2

ydred T8l fhar Sl Mg @Rt & Sfifher €, S99 difey & 7 oifier @t aRe
TEl, TP PR Bl TRE 981 IR AdeR Y| 9gd-9gd gudIa|

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva. Please take only two minutes,

or maximum three minutes. And, I want to thank BJP for withdrawing one name!

SHRI TIRUCHI SIVA: Sir, subsequent to the Supreme Court judgment on a
PIL cancelling the previous allocations of coal mines and directing to auction in a

transparent manner, this Bill has come.
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4.00 p.M.

Sir, we realize the imperative need of the Bill but the manner in which it has
been brought is under dispute. First of all, Sir, we do not know as to why this
ordinance route was followed. It is a very, very important Bill which everyone is
concerned with. No one is against the auctioning of coal mines which increases the
income of the exchequer. While the Government is so much concerned about the
income of the exchequer, it should also care about the other side. That is the issue.
This Bill has got far-reaching ramifications. Sir, we are very much sorry to note
that in the same haphazard manner in which the Bill was discussed in the Select
Committee, it is being discussed in this House. Sir, according to us, the Select
Committee, which had to hear so many stakeholders, has not done so. It was very,
very imperative but due to paucity of time, the Select Committee proceedings were
rushed through. However, I do not want to go deep into this. But, at the same time,
some of the suggestions, which were made by the Members of the Select Committee,

were not taken into consideration.

Sir, the Bill, as it was introduced in the Select Committee, has come to the
House as it is. It has got 33 clauses, and, all the 33 clauses are unchanged. Sir,
the concept of Standing Committee came into existence in the early nineties, and, its
basic objective was to ensure that every Bill is scrutinized in detail. The Standing
Committee is considered to be a mini-Parliament, and, so is the Select Committee.
Sir, the Select Committee had to hear the stakeholders, various concerned Ministries,
the States, which are to be affected, the labour which had to lose their jobs and the
trade unions which represent them, but they were not heard. Sir, we even worked
on Saturday and Sunday. But due to rushing through, we were not able to come to

a conclusion, and we dissented.

But, now, while this is being discussed in the House, we want to put forth
these issues before the hon. Minister, who is very much concerned with the passing
of this Bill. We are also for it, of course. We are also for the auction of these
mines. We don't have any grudges. At the same time, when this auctioning method
is introduced, the prior allottee loses his mines. The employees or the labourers,
who were with the prior allottee, are not bound to be employed by the new person
who happens to be the successful bidder. So, what is the fate of those labourers
is a very big question. Sir, already, there is much unemployment in this country. It
would be adding lakhs of employees and labourers to the unemployed workforce.

So, we are concerned about that.

2 Suwafa: sMad G e W® 8 W (@Y. 39 e 9R 8l
...(TAHT)....
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SHRI TIRUCHI SIVA: Sir, kindly permit me. I am talking something very
serious. Sir, compared to the Members who are supporting the Bill, we have some
very important issues to put forward. Sir, I suggested that the labour must be taken
as the secured creditors. The prior allottee, who gets the money from the bidder,
has to give the compensation to the labourers and that should come in the Bill, but

it has not come here.

Sir, the basic feature of the Constitution of this country is the federal set-up
but this Bill forfeits the rights of the States. I will just like to quote sub-clause 3
of clause 17. It says, "As it is considered expedient and necessary in the public
interest and in view of the difficult situation which has arisen, the powers of the
State Government under the Mines and Minerals (Development and Regulation) Act,
1957 to prematurely terminate the prospecting licence or remaining lease, shall stand

suspended." Sir, how can the rights of the States be suspended by this Act?

I am afraid, for any reason, the rights of the States should not be encroached
or should not be forfeited in any manner. So, we are against only these two issues.
The labourers have not been taken into consideration; their welfare has been ignored.
And, the rights of the States have been forfeited. Due to these reasons, we have some
issues. These things have not been discussed threadbare in the Select Committee,
and, therefore, Sir, I have put forth my views before the Minister. What is needed
is a positive response by him, and, an assurance to the lakhs of labourers who are
going to come to the streets, and, Sir, to avoid any further problem, already there
are enough in the country, we should not further add up the unemployed workforce.

Thank you very much.

Y TTolla Yo (TERTK): gVIare, STFHTafT Sit g 9 o 79 81 T 5 S an
9 9 & 91 o= M @ 2, 3 W0 I8 919 F8 2 T P IR 7 9gd STeaareit 7
e g 8IR Wolde RS B RNIa=T w7a e arfey o, SHa! a1 T T8l
fan S SlTeRedrg Helde HHS! DI G AT AT off, FaH a1 B A1MRY
off, IAPI 98 &I B UIR| 9 919 & foI¢ a1 ¥eq H 3 FgAd & 3R VAT oFren
2 f¥ the Government has missed the bus to reform the coal sector. I8 dgd EK|
opportunity off, f5TI% §RT ®Id Adex & ReH fHar ST Fadr o1, offe STeadroi
@I a9l F I8 el 8l

ST8T I JMTFRTE B 91 8, ST ) 91 IRBR Bl 2l ATFR dr 2010 & T
J Al B Fhar o1, S gAY AR F 91 011 R IW 9P 91 S bl Al g,
g% I8 T b SFIT GRIBR R &1 IS 9 (91 AT 1 S9dT §aN adid 9 ot

far S wear o1l IS9P fU 3 STegarsll R A S G9H 91 e TS, el
R ST | BSASE AT 8, AIHR Pl ITH1 &M G AM137|
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T ISl I8 Bl Sl @ 6 UM Bic 1 399 9 Qa1 iR ugel Sl sifeRr
8U, SUH cartelization ®T RIY 7| ¥R g HAFAI 8 & TallcHe AT TAlHA U,
Wcaﬂelizationiﬁwmqﬂ(ﬂ@%lﬂﬁ@@ﬁlﬁﬁﬂgwg\m%ﬁ?
Py A 8 & 915 AR re-examination HR Bl ¥ R fIuCHe # =T B
TAPT A9 & b 3l At ifae § wEl 7 del Tedfeut 8l W& 8 3R by dufral
% M MY Tl YUY & A M 8, SIYHSIR &I A IMMAT 8, 3TGTof BT A4
AT 8, S WiHe, fBsTed! &1 9™ T 8, gafery e &1 clarify &1 @18y
5 @1 ITF U cartelization Bt RIBrId g 82 R (ST & 919 39 W 39 IRE
BT PIS re-examination Il V8T 7 fAFRER BT 39 99 § e« § Sag <1 a3V

w%ﬁaaﬁ?w—dwﬁaﬂ%ﬂ%a@%%wﬁjoim ventures &1 WIS 8,
rad dg8d W Tade, ufedd Adex, 99 joint venture DX AdHd &l Joint venture
# 9gd g 3R HeTel BT ¥l SR f¥ar a1 817 &, 98 o1 811 § ufedtd Jaex
F1 AR WA B AT b, Afhd IHS NY wgdT AN FH BRI 7, STDBI
understanding Bl & 3R SWd 3% 9gd SIIGT Tedrsdt Bkl &1 gty fAfRex &l
9 AMcl H Al 9gd A@u I B S9Rd 8, Riid oint ventures' Igd WaRATD
EK%%\’IWﬁsﬂ%ﬁﬁﬂfﬁWprecautionﬁ?‘%%ﬁﬁwﬁﬁﬂﬂ?ﬂﬁﬂqiﬂ
Thesd 1 8 UY, 9 91 B S= & IGT Bl S Bl

S U Ueddl-| 3R ASYA-Il BT A P! I 81 ASYA-l, V<gA-Il DI AT
P 91g Ta-He MY ST & foru off 719 < drelt Bl U9 ST # &y 8hm? S9H
100 URVC cartelization BT ST, ifp I8 domestic purposes ® 1%1'2’, small scale
industry & T 3R @&l < W'1 B {5 &g S, o 7o s 8§, S9$ foy a9
AP AT ST WGT 3N & e <3| Afp, |1 I8 o9 721 9Hsd 8 fh R g9
AN & e 8F 8k T o7 g o Y 9erdil, a1 SHd! MY Hd A2
SHPBT WIS HH B2 39 AN & U B feam § S 10 WRie &1 Reder
of f6 TR P 3iex o ARy 3ifid) et €, S forg, &g Semr & fov @ik e
UgT O BIS-BIC ST & oIV, TP Bl SfSAT 7 RV abolish H f&A1? IFR!
WEﬁWrestoreW??%ﬂTﬂﬁﬂT\’?%%?MWW%%EW%W
Pt AT H 15 TR DI BT ROIIE 81 F1f2vl v g A H3 off B W
AT AR ...(THT Bl ES)...

MR. DEPUTY CHAIRMAN: Your party time is over. That’s the problem.

2 T P : AR, W 15 e Frat &, oAb H 5 e § e 9 qH
EW?%T'%’I W, ¥ to the pointEﬂTﬁTé, precisegﬁﬂ?ﬂé, T W g€ SER-SER T8
EISCIR

Tt AT I 2 fF S I8 end user ATEN formula 3T, SIF ¥, IgI I,

Afp STH & R IBT 82 SN AN 15 AT o AT AT <2 &, 25 ATl A Tl B
g, SIPI 8T IR I8 QORI B! A Sl 399 amd SREuT f ga gdheHarol
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[l 7T et |

81 fb THM HIg=A operational &1 8 <&l UiiTl, 399 g+ SIS BHII Ol @I I8
g & 99 liability 39 YR dTel W ST &I, Ry A1s+ el 78, 98 a1 U &1
TE1 ®, a1 98 fal liability @e™i &1 <, fpah aret & <, Iud ff 957 SaeT
qoHeHATSl BRI I8 I Al YD &9 H I@H Bl ST 81 ...(AT DI 6.

MR. DEPUTY CHAIRMAN: Okay; now you conclude.

2} Iroia gPat: AR, TR @rse I8 § b Tamde J snfeardt arell 91d 984 @l
9 B Al A dolde HACT § SR | gBI, A1 I/ A% HEl 6 snfeariial &
forg S U1 RS9 1 o RE1 7, S Ul Bl HelRM T8I & 6 9P! gleded W
B @ fhar STgl . (g B °EY)... I B b YRIAHY | S, S consolidated
fund § STUIT SOfAIU 9 IR H 4l WRBR B WKIHIU ST ITeY 3R BId sfedr
fafics &1 S disa= &, S9P! ST B DI SR & i Al bl el 7
REZICREIES

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Thank you, Sir, for giving
me this opportunity. 1 Rt &1 =S T aEd g, Rifd LT HA & S AW
RRAT U, A ST A T 91 G Y| 31T IS 8H 39 910 Bl IIERI g,
R &J WARd 7 I8 91 78l bel Bkl S8 dal fb nfeard, o &5 § | |
g, SI¢ IR H ARME 9 § WfAeq fhar ™ g iR S9a1 f*a @ Sirgw 59 g9
39 910 BI WIS HHST | @1 o7 o v+ 39 &5 & fewiga =18l fvar ® iR o9
TP AT 39! fhIgT 81 o &, a1 9 &5 ¥, T8l R 9 W™ X B &, S99
&9 H IS BIs 78] Y8 VBT 8, SAD ANUNT & &31 § BIs ¥& V& 81, offb a8l
21 T8 BT Bl 39 &F B 3MY fSwIga w31, a9 o oy dffhe < Adh 59 ddy |
LIS AT § I8 91 del TS A {6 &9 AN g9d! Tae | T8 ol I8 €, 89 dnT
IID] Bed § P8 o7 AR TP &9 Hed dXAI| dfh 5D IR § P MearIT Tl
3T, sfey H9 9|ren f6 g8 9 Sue W Y|

A A1 AR 9 b IN H Bel TS gl STH MY U UGS @7 &1 377 Ao
W%WW@%‘TWWOM%MMW%@%,%I@EI—S’EWW
H e, ofeh ey 39 Wifds™ &1 51 ug i) SaH emu g' forr € & sy
"not exceeding one-third" T3 "Not exceeding one-third" &1 Adeld Jg &IAT & fh
39 33 IRC A SIGT &1 <H| 37U Ig Wed & SW Bls a1 g 5 9 0.1 we
H od 33 URUC AP, IMCNI-3clT ¥CCH ¥ I8 S discretion TR 1 AT & f6
RIa1 <1 ae <1 STy JMUdT 3AH "less than" Y@ AMRY AT, "not exceeding"
TEI G ARY 7| SR AT &l 7, o MY SHB! clarify B! ...(AAHT B GM)....

319 U RIS a1 H'd §Y H S a1 T Ho Tl fF AR dioel & o |
q IB1E 3R TGS B 919 el T HeT {6 39 39 91a] BT Sx & IRGY, a=AT
Pel U1 7 81 b 91 § 39 29 b AN I IMMUR! Hel us b g9 99%T sAS 7
9, TR BF q%BT HX 9 Fhl" VAT FHY 9 31U, I8 &= IRIUI|
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MR. DEPUTY CHAIRMAN: Okay. All right. ...(Interruptions)... Now, Shri
Piyush Goyal.

SHRI BHUPINDER SINGH: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is the matter? ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, just because my name has been raised.

...(Interruptions)... Just one minute, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Your name was taken by whom? ...(Interruptions)...
SHRI BHUPINDER SINGH: Sir, I will just ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. Tell. One minute only.
SHRI BHUPINDER SINGH: Sir, just two minutes.
MR. DEPUTY CHAIRMAN: No, one minute. Say it.
SHRI BHUPINDER SINGH: Okay, Sir. Mr. Deputy Chairman, Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Who has taken your name? ...(Interruptions)...

3t Yfier Rre: S Ta”da W), 9y fefrgora R St 9 wer & el it
STt 3R yfier g 7 srisHed fay 9, f5g I9@ # ae” =M S amd formn?
F ITd1 A=A FRAT g IR F THH DS 989 &I Bl Ared], Afhd I97d B
I HUR STl 87 WX, I8 aldbad gl I8 Sl faxeElt get giar 2, S9&1 dM gial
T PR & HUX T19 STl AR Alhds & HAegH A &I, et S & IR | 391
I ARHR A R BRI A1 3 TR I I8T 891 3R 8 T 7 II-379 197 &
Y B AHA I DY BN DI B ...(FAHT)....

MR. DEPUTY CHAIRMAN: Okay. That is clear. ...(Interruptions)... Okay, you
have made it clear. ...(Interruptions)... That is okay.

3t Yfiex frE: &9 o g & @Y & o S e, S fRwe A s
H SAT-SHGH is the Government. STHAT-SIHIGT Td9He BN B ...(GET)... ST
ff Wew gl &, 99 3O 919 P AV Bl ... (GHM). .

MR. DEPUTY CHAIRMAN: Okay, you have made it clear. Shri Piyush Goyal.
...(Interruptions)... Shri Piyush Goyal.

SHRI BHUPINDER SINGH: Sir, I will just say. ...(Interruptions)... 1 have just
started. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point very clear. ...(Interruptions)...
I understood very well. That’s enough. ...(Interruptions)... Sit down. Okay, Shri
Piyush Goyal.
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3t Yfier fE: TR, &9 THUASIIR H 31 JMsHed AU 9 3R 9 31 sy
fefRgae Brosy™ 71 ...(agm™)...

$t IuwuTafcr: sFEHT & THY B IMUBT JAATdIl...(ELTH). .
3t yfier RrE: SRR el 81 T8, FRed | ISl 81 TS, (ag). ..

MR. DEPUTY CHAIRMAN: I will call. ...(Interruptions)... Yes. ...(Interruptions)...

Nothing is going on record. ...(Interruptions)...

3t yfiex Rre:

MR. DEPUTY CHAIRMAN: I will call you at the time of amendment.
...(Interruptions)... Yes. ...(Interruptions)... Shri Piyush Goyal. ...(Interruptions)...

3t yfiex R
MR. DEPUTY CHAIRMAN: Nothing else will go on record. ...(Interruptions)...
Shri Piyush Goyal, please start.

st yfiex Rre:*
it Surwmfy: yfier fig o, o afsyl

#t dgy M 9gd-9gd g4I, SRR Aeiqdl § ¥ §HEg Aedl B
gIdIe HO At the outset, H JE I AR 6 I8T S-S 3= Yod AT &,
g TR I Sfl, AR W, e S, Iig Sft, e o, Redt Rrar S, qod
AT TIET, 40 FEHUM Sfl, GERE Sl do7 Jgwd Aigdl St 7 &gl § /W geta
R & Al Bl G TIb A HeToR WA §Y, SHH S-Sl AR FUR B Fhdl
g, S9 0 § $B BICI-BICT a1l B JATHR STeal 8 3 Il B faRm™ gl

R, ST e S 7 B T IR STegarsl &1 a1d Hell § FHeel § (b gad
STeadloll BRdb IR Hel H Ydh SAMGR Ud a1 81 I9% oy 981 T g9
BN 5 9 Tl B, oS T8l B SI16T BRI Ugdr & IR B TS B

R, S8l b daX & [gCH Bl WAl ©, A s9H a9 W fo@r a1 & all
relevant laws will prevail. HT<[ H BN Vae QT 8, o) & oI §gd overriding
preferential payment grargs fHar ar 81 R ft § smeard qan §u 5 woa # ga®
forg = Traem feg S

WeH & scd d RWFE I 91 gl 89 Wed & AU continuously, FRAR
SN @ g1 918 98 3NfSen g1, =18 ufeaHl ael 8, 9l e 9 gRT FRaR
SRIGNT Idl Bl 9P oY H YS! LA Il § (b el & Iscd bl & H
TEd §U BH I8 W & v ® 5 R era SR wew & 78, afew 30 It

* Not Recorded.
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& Sl foTell & Iu¥IaT 8, ST W 1Y 81, ST W &9 g7 ST We have to

balance the interests of the coal-bearing States and the power consumers.

TIIRAC BIRIT BT Py IR I g3l BAR Yo H31 SII PI ATMCha AH B &
f SfIRT f¥%ae Sk iRI sthac 3R § syl fAwqry feerr g & qgiaror & Al
H P18 MY ded HF T2 fHar STem et 96 ffasra it 7 a1, s9H 31 I8 o)
T fF 519 @ ofs 7 B 99 T& BRI FlQRE el of qahcl| o FHS T 37
Bl fh I8 R 919 8§ & U8 Tsad &1 TSN o, TARRAC &1 UL o,
TAD! Bl FUGAT 8] € 519 ddb I SIfEgvr 1 fhar Syl STet d% U9.TH.37Ts.
DI 919 W S TRE 7 B, § Aag.ud. 1 A fdw e a8 i eie SR @
foy |Wifhes ¥ &1 DieT 7, SEY BIC ST BT & AT Y| AT FF Bl Gl
B o oe URd § U W) UTR Wiie | Bl $I Ul T8l 81 S o H WRw
PIIA gl 7 IRIRIT B BI ghg s & T Al FEHI HI S AHBRIVS HrIer 20
H B r3aet TRAT BT 91 BT TS, TH.UH.SLIR. Tae § o IisHe fhar T &, a8
PRI B G B T Rl ® AR T8 B & WeEl | o fefgae e
BISSYE g, I8 W dR 9 SNfeaiRial R a9y &= <, a8 91 9df § an
! Bl FArer S A RSEE T gRI $ 91d wEl, 9 R BF S HAT GHD
HIP IFBT U IR B BT IR XN S8 T Salge dar HI a1d IIoid Sff
T P, B IifeRs! UEY 14T & fh SOge doR # 26 ufed 9 ST $is Uisde
BT BT el B FHdT g R e & I3cH sshicadl Ids T8l fhy S| a8
204 H$9 Udlc 8 O@ ! I 8, dH-9R a9, Ui 9y & gl S8l 9o vs gor
P! 919 T, I8 WGl 81 ¥ B ST BT W M FERA, W < F DIA B @M
B B I BT SIS TATSS 81 ol gE=g off 1 f[Avg IS[T Jraer @n
T g 6 R s o et diel & @a™ o Wl g1 Neyveli Lignite & fawg
¥ ORI & g SR S9B! S IE AHUH S F XS AT ol ary weer #
AR TRIIRIE 8 BT Bl WMl BI, Y U< AR J T a1 H AR 1T
TRIREA 81, S99 89 3R ST S Sféor ¥Rd § o Fddl, S9 R g9
ey &g &1 RaR H U GIEaR] SHR WA Bl Holld S FIRES ¥ AW ©,
T SIHT GSIa 9gd 36T ol fras ff 7@ diel F 5T €, S 99H HLUd.
JMR. & AEH ¥ 3Tl JH-IR qu1 § Yh-Udh H¥R Biuce g7 Il Isal § q7¢|
9gd-9gd gaIs|

MR. DEPUTY CHAIRMAN: I shall now put the amendment moved by Shri

P. Rajeeve to vote.

The question is:

That the Bill to provide for allocation of coal mines and vesting of the right,
title and interest in and over the land and mine infrastructure together with
mining leases to successful bidders and allottees with a view to ensure continuity

in coal mining operations and production of coal, and for promoting optimum
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[Mr. Deputy Chairman]
utilization of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thereto, as
reported by the Select Committee of the Rajya Sabha, be recommitted to the
same Select Committee for further consideration, with instructions to report to

the Rajya Sabha by the last day of the first week of the next Session.

The motion was negatived.

#} ¥R AT : Heled, H Pl dredl g b udl R gere iy 1§, afe
MY |F B A WY A R g8 ART QA S Tl IS Sogdron T 8, Fifd R
T B AW W 81 TS gol v fory agd BfeT grm SR sfeaiRmal & fog
ST 3MIT segregation &1 fwa, § I8 AT € f6 S796 A1 91T 2 3R 39 A &
12T el A1 WX forg qem 3 urdt & o dwa 78 21 gafay § 91 amse FRar gl

(At this stage some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by Shri Piyush
Goyal to vote.

The question is:

That the Bill to provide for allocation of coal mines and vesting of the right,
title and interest in and over the land and mine infrastructure together with
mining leases to successful bidders and allottees with a view to ensure continuity
in coal mining operations and production of coal, and for promoting optimum
utilization of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thereto, as
passed by Lok Sabha and as reported by the Select Committee of Rajya Sabha,

be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.
Clause 3 — Definitions

MR. DEPUTY CHAIRMAN: There are three Amendments. Amendment (No.11)
by Shri Digvijaya Singh. Are you moving?

SHRI DIGVIJAYA SINGH: Sir, I beg to move:
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(11) That at page 3, line 36, affer the figure “2002”, the words “and shall also

include labour dues” be inserted, namely:—

HEIed, g3 TP 91 Hel §l I§ FAS 3, FAlSl 14 AR FAST 23 b ddg H
gl A Ui wEied, $fext M St 9 Aoyl & fed # drgen w@emi @1
ITEIHRT AT o iR et I FTF B ST {5 worgRl & 2 # o, A oGy
¥ Rl & fR1y § 98 S 9™ ST 918 2 2, gaferg ¥ guet faRly aRar g

MR. DEPUTY CHAIRMAN: Then, Amendment (No.17) by Shri P. Bhattacharya.

Are you moving?
SHRI P. BHATTACHARYA (West Bengal): Sir, I beg to move:

(17) That at page 3, line 36, affer the figure “2002” the words “and shall also

include labour dues” be inserted.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Since a comment
has been made, 1 would like to know from anybody that SeTTTSOIR &1 il DI
of 3R 59 A &1 U discretionary process q, ﬁEﬁTI PIC T squash o, all the
Jaiswals, Jindals and Dardas ¥ 9R eFTSOIeN T § 9, 3+ Riwg 3refie fahar om?

SHRI DIGVIJAYA SINGH: Sir, I strongly contradict what he has said.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Amendment (No.27) by Shri Tiruchi Siva.

Are you moving? ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, the Minister, in his reply, has assured that the interest

of labour will not be ignored. So, on the basis of his assurance, I am not moving.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.11) moved
by Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.17) moved
by Shri P. Bhattacharya to vote.

The question was put and the motion was negatived.
Clause 3 was added to the Bill.
Clause 4 — Eligibility to participate in auction and payment of fees

MR. DEPUTY CHAIRMAN: There are eleven Amendments. Amendments (Nos.18
to 21) by Shri P. Bhattacharya. Are you moving?
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SHRI P. BHATTACHARYA : I beg to move:

(18) That at page 4, lines 23 and 24, for the words "either for own consumption,
sale or for any other purpose" the words "for own consumption", be substituted.

(19) That at page 4, after line 27, the following proviso be inserted namely.-

"Provided that to optimise the value of the coal block, the clearance
of the Ministry of Environment, Forests and Climate Change shall be
obtained by Central Government and the State Government shall certify
that all the rights under the Scheduled Tribes and Other Traditional Forests
Dwellers (Recognition of Forest Rights) Act, 2006 shall be settled before
the auction of the coal blocks".

(20) That at page 4, line 30, affer the words "coal mining operations" the
words "for coal blocks for specified end use", be inserted.

(21) That at page 4, line 35, after the words "whose application" the words
"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: Amendment (No.28) by Shri Tiruchi Siva. Are

you moving?
SHRI TIRUCHI SIVA: No, Sir.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 32 to 34) by Shri Tapan Kumar
Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema. Are you moving?

SHRI TAPAN KUMAR SEN: I beg to move:

(32) That at page 4, lines 23 and 24, for the words "either for own consumption,
sale or for any other purpose", the words "for own consumption", be
substituted.

(33) That at page 4, line 30, after the words "coal mining operations", the

words "for own consumption for specified end use", be inserted.

(34) That at page 4, line 35, after the words "whose application", the words
"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 48 to 50) by Shri M.P.
Achuthan. He is absent. Shri D. Raja. Are you moving?

SHRI D. RAJA (Tamil Nadu): I beg to move:

(48) That at page 4, lines 23 and 24, for the words "either for own consumption,
sale or for any other purpose", the words "for own consumption", be
substituted.



Government [20 March, 2015] Bills 401

(49) That at page 4, line 30, affer the words "coal mining operations", the

words "for own consumption for specified end use", be inserted.

(50) That at page 4, line 35, after the words "whose application", the words

"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 18 to 21)
moved by Shri P. Bhattacharya to vote.

SHRI P. BHATTACHARYA: Sir, I want division. Sir, on the issue of tribals,

there is no compromise.

SHRI SITARAM YECHURY: Mr. Deputy Chairman, Sir, your face is seen on
television all over the country. Please do not look so annoyed and disappointed. It

is the prestige of this House. You have to carry this out. Please smile.

MR. DEPUTY CHAIRMAN: I am very happy. ...(Interruptions)... In the morning,
I cast my vote also. Now, Mr. Bhattacharya, can I proceed? ...(Interruptions)... 1

hope I can proceed. Hon. LoP, I am proceeding.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos.18 to 21)
moved by Shri P. Bhattacharya to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments moved by
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema

to vote.
SHRI TAPAN KUMAR SEN: I want division. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Are you insisting?
SHRI TAPAN KUMAR SEN: Yes. ..(Interruptions)..

MR. DEPUTY CHAIRMAN Are you really insisting? I think the Government

will give some assurance.

SHRI PIYUSH GOYAL: I have given an assurance on every issue that you have

raised. All the issues I have addressed. All the issues I have explained.

SHRI P. RAJEEVE (Kerala): The basic thing is rules can't go beyond the
basic principles of a legislation. The subordinate legislation should not go beyond..
(Interruptions).. Otherwise, it will be contradictory to the legislation. There is no

provision.

MR. DEPUTY CHAIRMAN: So, are you pressing?
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SHRI P. RAJEEVE: Yes.

MR. DEPUTY CHAIRMAN:

[RAJYA SABHA] Bills

Okay, in that case division. Yes. Lobbies cleared.

Secretary-General will now explain the voting procedure.

34)

SOME HON. MEMBERS: Not required, Sir.

MR. DEPUTY CHAIRMAN:

Okay. I shall now put Amendments (No. 32 to

moved by Shri Tapan Kumar Sen and others to vote.

The House divided.

MR. DEPUTY CHAIRMAN:

Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.

Ashk Ali Tak, Shri
Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
Babbar, Shri Raj

Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.

Ayes : 65
Noes : 106
AYES : 65

Balmuchu, Dr. Pradeep Kumar

Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib

Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.

Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
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Hashmi, Shri Parvez

Kalita, Shri Bhubaneswar
Karan Singh, Dr.

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Smt. Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash

Patel, Shri Ahmed

Punia, Shri P.L.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul

Seelam, Shri Jesudasu
Seema, Dr. T.N.

Selja, Kumari

Sen, Shri Tapan Kumar
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
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Siva, Shri Tiruchi

Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Parrikar, Shri Manohar
Javadekar, Shri Prakash
Kore, Dr. Prabhakar
Vijila Sathyananth, Shrimati
Das, Shri Kalpataru
Yadav, Shri Bhupender
Sable, Shri Amar Shankar
Heptulla, Dr. Najma A.
Mitra, Dr. Chandan
Katiyar, Shri Vinay
Prabhu, Shri Suresh
Nadda, Shri Jagat Prakash
Goel, Shri Vijay
Fayaz, Mir Mohammad
Gujral, Shri Naresh
Chandrasekhar, Shri Rajeev
Jangde, Dr. Bhushan Lal
Rangasayee Ramakrishna, Shri
Jain, Shri Meghraj
Manjunatha, Shri Aayanur
Bhunder, Shri Balwinder Singh
Sitharaman, Shrimati N.
Desai, Shri Anil
O Brien, Shri Derek
Seetharama Lakshmi, Shrimati Thota
Gohel, Shri Chunibhai Kanjibhai
Laway, Shri Nazir Ahmed
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Singh Badnore, Shri V.P.
Thakur, Dr. C.P.

Pandian, Shri Paul Manoj
Nathwani, Shri Parimal
Lachungpa, Shri Hishey
Sinha, Shri R. K.

Naidu, Shri M. Venkaiah
Patil, Shri Basawaraj
Maitreyan, Dr. V.

Manhas, Shri Shamsher Singh
Tarun Vijay, Shri

Jha, Shri Prabhat
Navaneethakrishnan, Shri A.
Chowdary, Shri Y. S.
Naqvi, Shri Mukhtar Abbas
Vadodia, Shri Lal Sinh
Tundiya, Mahant Shambhuprasad;ji
Bernard, Shri A. W. Rabi
Prasad, Shri Ravi Shankar
Goyal, Shri Piyush

Gehlot, Shri Thaawar Chand
Jatiya, Dr. Satyanarayan
Arjunan, Shri K. R.

Vegad, Shri Shankarbhai N.
Ramesh, Shri C.M.

Singh, Shri Birender
Panchariya, Shri Narayan Lal
Sancheti, Shri Ajay

Dudi, Shri Ram Narain
Dave, Shri Anil Madhav
Sai, Shri Nand Kumar
Jaitley, Shri Arun

Roy, Shri Sukhendu Sekhar
Sudharani, Shrimati Gundu
Irani, Shrimati Smriti Zubin

Sen, Ms. Dola
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Judev, Shri R.S

Sood, Shrimati Bimla Kashyap
Khanna, Shri Avinash Rai
Agrawal, Shri Naresh

Ali, Shri Munquad

Ansari, Shri Salim

Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Hembram, Shrimati Sarojini
Jain, Shri Ishwarlal Shankarlal
Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Lakshmanan, Dr. R.

Memon, Shri Majeed

Misra, Shri Satish Chandra
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nanda, Shri Kiranmay
Nishad, Shri Vishambhar Prasad
Patel, Shri Praful

Pawar, Shri Sharad

Rajan, Shri Ambeth

Rajaram, Shri

Rathinavel, Shri T.

Roy, Shri Mukul

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sasikala Pushpa, Shrimati
Shekhar, Shri Neeraj

Singh, Shri Arvind Kumar
Singh, Shri Bhupinder

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Swamy, Shri A.V.

Tazeen Fatma, Dr.

Tirkey, Shri Dilip Kumar
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Tiwari, Shri Alok

Tripathi, Shri D.P.

Verma, Shri Ravi Prakash
Yadav, Dr. Chandrapal Singh
Pandya, Shri Dilipbhai
Mandaviya, Shri Mansukh L.

The Amendments (Nos. 32 to 34) were negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendments (Nos. 48 to 50)
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5, there are two Amendments (No.
35) by Shri Tapan Kumar Sen, Shri K. N. Balagopal, Shri P. Rajeeve and Dr. T.
N. Seema and Amendment (No. 51) by Shri M. P. Achuthan and Shri D. Raja.

Mr. Tapan Kumar Sen, are you moving?
SHRI TAPAN KUMAR SEN: Yes, Sir. I am moving.
MR. DEPUTY CHAIRMAN: Shri Balagopal.
SHRI K.N. BALAGOPAL (Kerala): Yes, Sir. I am moving.
MR. DEPUTY CHAIRMAN: Shri P. Rajeeve.
SHRI P. RAJEEVE: Yes, Sir. I am moving.
MR. DEPUTY CHAIRMAN: Dr. T. N. Seema.
DR. T. N. SEEMA: Yes, Sir. | am moving.

MR. DEPUTY CHAIRMAN: Now, No. 51 by Shri M. P. Achuthan. Mr. Achuthan
is not present. Shri D. Raja.

SHRI D. RAJA: Yes, Sir. I am moving.
Clause 5 — Allotment of mines to Government Companies or Corporations
SHRI TAPAN KUMAR SEN : Sir, I beg to move:

35. That at page 5, line 13, for the words "either for its own consumption,
sale or for any other purpose", the words "for its own consumption", be

substituted.

The question was put and the motion was negatived.
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SHRI D. RAJA : Sir, I beg to move:

51. That at page 5, line 13, for the words "either for its own consumption,
sale or for any other purpose", the words "for its own consumption", be

substituted.
The question was put and the motion was negatived.
Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 6, there are three Amendments, (Nos. 2
to 4) by Shri T. Subbarami Reddy. Are you moving?

Clause 6 — Central Government to act through nominated authority
DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I beg to move:—

2. That at page 5, line 29, for the word "expert", the words "expert or

specialist", be substituted.

3. That at page 6, line 6, for the words "authority shall be bound", the

words" authority shall normally be bound", be substituted.
4. That at page 6, after line 7, the following proviso be inserted namely:-

"Provided that if there is a difference on the question of policy between
the Central Government and the nominated authority, the nominated authority

shall give in writing of the same".
The question was put and the motion was negatived.
Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there are six Amendments (Nos. 12
and 13) by Shri Digvijaya Singh. Are you moving?

SHRI DIGVIJAYA SINGH: Sir, I am moving these amendments because it takes

away the rights of the State Government. Therefore, I am moving the amendments.
MR. DEPUTY CHAIRMAN: Okay.

Clause 7 — Power to classify certain Schedule I coal mines

by Central Government
SHRI DIGVIJAYA SINGH : Sir, I beg to move:—

12.  That at page 6, after line 10, the following proviso be inserted, namely :—
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13.

"Provided that the Central Government shall not make any such
classification without the concurrence of the Government of the State

wherein such mines are located.”
That at page 6, after line 12, the following proviso be inserted, namely:-

"Provided that the Central Government shall not make any such modification
without the concurrence of the Government of the State wherein such

mines are located."

MR. DEPUTY CHAIRMAN: Amendments (No. 29 and 30) by Shri Tiruchi

Siva. Are you moving?

SHRI TIRUCHI SIVA : Sir, I beg to move:—

29.

30.

That at page 6, after line 10, the following proviso be inserted, namely:-

"Provided that the Central Government shall not make such notification
without the concurrence of the Government of the State wherein such

mines are located."
That at page 6, after line 12, the following proviso be inserted, namely:-

"Provided that the Central Government shall not make such notification
without the concurrence of the Government of the State wherein such

mines are located."

MR. DEPUTY CHAIMAN: I shall put the Amendments (Nos. 12 and 13) moved

by Shri Digvijaya Singh to vote.

SHRI DIGVIJAYA SINGH: Sir, I want Division.

The House divided.

MR. DEPUTY CHAIRMAN : Ayes : 67

Noes : 106

AYES : 67

Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.

Ashk Ali Tak, Shri

Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
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Babbar, Shri Raj

Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.

Biswal, Shri Ranjib

Bora, Shri Pankaj

Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dua, Shri HK.

Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez

Kalita, Shri Bhubaneswar
Karan Singh, Dr.

Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mabhra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash

Patel, Shri Ahmed

Punia, Shri P.L.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam

Rangarajan, Shri T.K.
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Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
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Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.

Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri R. S.

Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.

Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan

Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
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Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth

Rajaram, Shri

Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj

Singh Badnore, Shri V. P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder

Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
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Sitharaman, Shrimati N.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D.P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendments (Nos. 12 and 13) were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 22 and
23) moved by Shri P. Bhattacharya to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 29 and
30) moved by Shri Tiruchi Siva to vote.

The questions were put and the motions were negatived.

Clause 7 was added to the Bill.

Clause 8 — Nominated Authority to Issue Vesting order or Allotment Order

MR. DEPUTY CHAIRMAN : In Clause 8, there are five Amendments; Amendment
(No. 24) by Shri P. Bhattacharya.; Amendments (Nos. 36 and 37) by Shri Tapan
Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema. Amendments
(Nos. 52 and 53) by M.P. Achuthan and Shri D. Raja.

Shri P. Bhattacharya, are you moving it?
SHRI P. BHATTACHARYA : Yes, I am moving.

(24) That at page 6, line 25, after the words "by the State Government" the

words "only for own consumption for specified end use", be inserted.
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SHRI TAPAN KUMAR SEN : Sir, I move.

(36)

(37

That at page 6, line 25, after the words "State Government", the words

"only for own consumption for specified end use", be inserted
That at page 7, after line 14, the following be inserted namely:-

"(13). The successful bidder or allottee will mine coal form the block
allotted to him only for own consumption for specified end use as specified
in the Mines and Minerals (Development and Regulation) Act, 1957 and

not for any other purposes" .

MR. DEPUTY CHAIRMAN: Shri M.P. Acuthan is not present. Shri D. Raja

are you moving it?

SHRI D. RAJA : Sir, I move:-

(52)

(53)

That at page 6, line 25, after the words "State Government", the words

"only for own consumption for specified end use", be inserted
That at page 7, after line 14, the following be inserted namely:-

"(13). The successful bidder or allottee will mine coal form the block
allotted to him only for own consumption for specified end use as specified
in the Mines and Minerals (Development and Regulation) Act, 1957 and

not for any other purposes".

MR. DEPUTY CHAIRMAN : I shall first put the Amendment (No.24) moved
by Shri P. Bhattacharya to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos.36 and
37) moved by Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and

Dr. TN. Seema to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall move put the Amendment (Nos.52 and 53)
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

Insertion of New Clause 9A



416 Government [RAJYA SABHA] Bills

MR. DEPUTY CHAIRMAN: Insertion of new Clause 9(A). There are two
Amendments, Amendment (No. 38) by Shri Tapan Kumar Sen, Shri K.N. Balagopal,
Shri P. Rajeeve and Dr. T.N. Seema and Amendment (No. 54) by Shri M.P. Achuthan
and Shri D. Raja. Shri Tapan Kumar Sen, are you moving?

SHRI TAPAN KUMAR SEN : Sir, I move.
(38) That at page 7, after line 21, the following be inserted namely:-

"9A. The coal mines ecarmarked or selected for auction shall possess
requisite clearances under the Environment (Protection) Act, 1986, the
Forest (Conservation) Act, 1980 and Gram Sabha consents as required
under the Panchayats (Extension to Scheduled Areas) Act, 1996 and the
Scheduled  Tribes and Other Traditional Forests Dwellers (Recognition
of Forest Rights) Act, 2006".

MR. DEPUTY CHAIRMAN : Shri M.P. Achuthan is not present. Shri D. Raja
are you moving it.

SHRI D. RAJA : Sir, I move :—
(54) That at page 7, affer line 21, the following be inserted namely —

"9A. The coal mines earmarked or selected for auction shall possess
requisite clearances under the Environment (Protection) Act, 1986, the
Forest (Conservation) Act, 1980 and Gram Sabha consents as required
under the Panchayats (Extension to Scheduled Areas) Act, 1996 and the
Scheduled Tribes and Other Traditional Forests Dwellers (Recognition of
Forest Rights) Act, 2006".

MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No.38) moved by
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.54) moved
by Shri D. Raja to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No. 5)
by Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDY: Sir, I am not moving my Amendment.
Clause 10 was added to the Bill.

Clause 11 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 12, there are two Amendments.
Amendment (No. 14) by Shri Digvijaya Singh and Amendment (No. 25) by Shri

P. Bhattacharya. Are you moving your Amendments?
Clause 12 — Provisions in relation to secured Creditors
SHRI DIGVIJAYA SINGH : Sir, I move :—
(14) That at page 8, after line 34, the following be inserted, namely —

"Provided that if the prior allottee is not a successful bidder or allottee,
then the labour dues of the prior allottee shall only be satisfied out of
the compensation payable to the prior allottee as that in the case of the
secured creditor and labour dues shall have the first charge out of the

compensation to be paid to the prior allottee".
SHRI P. BHATTACHARYA : Sir, I move :—

(25) That at page 8, after line 34, the following proviso be inserted

namely :—

"Provided that if the prior allottee is not a successful bidder or allottee,
then the labour dues of the prior allottee shall only be satisfied out of
the compensation payable to the prior allottee as that in the case of the
secured creditor and labour dues shall have the first charge out of the

compensation to be paid to the prior allottee" .

MR. DEPUTY CHAIRMAN: I shall first put Amendment (No.14) moved by
Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No.25) moved by
Shri P. Bhattacharya to vote.

SHRI P. BHATTACHARYA: Sir, it is a labour clause. Under any circumstances,

I will not agree to it. I want Division.
MR. DEPUTY CHAIRMAN: Are you pressing it?
SHRI P. BHATTACHARYA: Yes, Sir.
MR. DEPUTY CHAIRMAN: Okay, Division.

The House divided.
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MR. DEPUTY CHAIRMAN: Ayes : 65
Noes : 106

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Smt. Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
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Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri P.L.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh
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Brien, Shri Derek
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.

Das, Shri Kalpataru

Dave, Shri Anil Madhav
Desai, Shri Anil

Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.

Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.

Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed

Misra, Shri Satish Chandra
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Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth

Rajaram, Shri

Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj

Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
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Singh, Shri Birender
Singh, Shri Veer
Singh, Shrimati Kanak Lata

Sinha,

Shri R. K.

Sood, Shrimati Bimla Kashyap

Sudharani, Shrimati Gundu
Swamy, Shri A.V.
Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar

Tiwari, Shri Alok

Tripathi, Shri D.P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh

Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash

Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendment (No. 25) was negatived.
Clause 12 was added to the Bill.

Clause 13 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 14, there are four
39 to 40) by Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and
Dr. TN. Seema and Amendments (Nos. 55 to 56) by Shri M. P. Achuthan and

Shri D. Raja. Are you moving your Amendments?

Clause 14 — Liabilities of Prior Allottees

SHRI TAPAN KUMAR SEN : Sir, I move:-

Bills

Amendments (Nos.

(39) That at page 9, lines 14 and 15, for the words "wages, bonus, royalty,

rate, rent, taxes, provident fund, pension, gratuity”, the words "royalty,

rate, rent, taxes", be substituted.

(40) That at page 9, lines 19 to 23 be deleted.
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SHRI D. RAJA : Sir, I move:-

(55) That at page 9, lines 14 and 15, for the words "wages, bonus, royalty,
rate, rent, taxes, provident fund, pension, gratuity”, the words "royalty,

rate, rent, taxes", be substituted.
(56) That at page 9, lines 19 to 23 be deleted.

MR. DEPUTY CHAIRMAN: I shall first put Amendments (Nos. 39 and 40)

moved by Shri Tapan Kumar Sen to vote.
The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendments (Nos. 55 and 56)
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.
Clause 14 was added to the Bill.
Clauses 15 and 16 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 17, there are two Amendments.
Amendment (No. 15) by Shri Digvijaya Singh and Amendment (No. 31) by

Shri Tiruchi Siva. Are you moving your Amendments?

Clause 17 — Responsibility of Central Government After the Appointed Date
SHRI DIGVIJAYA SINGH: Sir, I move:-
(15) That at page 10, lines 28 to 33, be deleted.
SHRI TIRUCHI SIVA : Sir, it infringes upon the rights of the States. So, I move:-
(31) That at page 10, lines 28 to 33, be deleted.

MR. DEPUTY CHAIRMAN: I shall first put Amendment (No. 15) moved by
Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No.31) moved by

Shri Tiruchi Siva to vote.
The question was put and the motion was negatived.
Clause 17 was added to the Bill.

Clauses 18 and 19 were added to the BIill.
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MR. DEPUTY CHAIRMAN: In Clause 20, there are three Amendments,
Amendment (No.26) by Shri P. Bhattacharya, Amendment (No.41) by Shri Tapan Kumar
Sen, Shri K.N. Balagopal, Shri P. Rajeeve, Dr. T.N. Seema and Amendment(No.57)
by Shri D. Raja. Are you moving your Amendments?

Clause 20 — Power of Central Government to approve certain arrangements

SHRI

(26)

SHRI

(41)

SHRI

(57)

P. BHATTACHARYA : Sir, I move:
That at page 11, after line 31, the following be inserted namely:-

"(3) A successful bidder or allottee shall be obliged to continue engaging
the workers and employees already working in the allotted mine either as

direct appointee of the prior allottee or through contractor or otherwise.
TAPAN KUMAR SEN : Sir, I move:
That at page 11, after line 31, the following be inserted namely:-

“(3) A successful bidder or allottee is obliged to continue engaging the
workers and employees already working in the allotted mine either as

direct appointee of the prior allottee or through contractor or otherwise.

(4) Wages, other benefits and service conditions of the workers and
employees deployed in the allotted coal mine, either directly or through
contractor by the successful allottee shall be governed by wages or benefits
and service conditions stipulated by the National Coal Wage Agreement-1X

dated 31st January, 2012 and as revised periodically from time to time”.
D. RAJA (Tamil Nadu): Sir, I move:
That at page 11, affer line 31, the following be inserted namely:-

"(3) A successful bidder or allottee is obliged to continue engaging the
workers and employees already working in the allotted mine either as

direct appointee of the prior allottee or through contractor or otherwise.

(4) Wages, other benefits and service conditions of the workers and
employees deployed in the allotted coal mine, either directly or through
contractor by the successful allottee shall be governed by wages or benefits
and service conditions stipulated by the National Coal Wage Agreement-1X

dated 31st January, 2012 and as revised periodically from time to time".

MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No.26) moved
by Shri P. Bhattacharya to vote.
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SHRI P. BHATTACHARYA: Sir, I want Division.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes : 65
Noes : 106

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
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Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri P.L.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
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Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.

Das, Shri Kalpataru

Dave, Shri Anil Madhav
Desai, Shri Anil

Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.

Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev Shri R.S

Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.

Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
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Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O 'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth

Rajaram, Shri

Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj
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Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
Sitharaman, Shrimati N.
Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D.P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendment (No.26) was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.41) moved by
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema

to vote.
The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.57) moved
by Shri D. Raja to vote.

The question was put and the motion was negatived.
Clause 20 was added to the Bill.

Clauses 21 and 22 were added to the BIill.
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MR. DEPUTY CHAIRMAN: In clause 23, there are three Amendments,
Amendments (Nos.6 and 7) by Dr. T. Subbarami Reddy, and Amendment (No.16)
by Shri Digvijaya Singh. Are you moving?

Clause 23 — Penalties for certain offences
DR. T. SUBBARAMI REDDY : Sir, I move:

(6) That at page 12, line 18, (for the words "two years, or with the minimum
fine of one lakh rupees", the words "one year, or with the minimum fine

of fifty thousand rupees", be substituted.

(7)  "That at page 12, line 19, (for the words, "two lakh rupees", the words

"one lakh rupees, be substituted.
SHRI DIGVIJAYA SINGH: Sir, I move:

(16) That at page 12, line 7, for the words "If any person", the words "If
any person other than a land loser or any employee or a labourer" be

substituted.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 6 and 7)
moved by Dr. T. Subbarami Reddy to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.16) moved
by Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

Clause 23 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 24, there are two Amendments (Nos. 8
and 9) by Dr. T. Subbarami Reddy. Are you moving?

(8) That at page 12, line 23, for the words "one lakh rupees", the words
"fifty thousand rupees ", be substituted.

(9) That at page 12, line 24, for the words "two lakh rupees", the words

"one lakh rupees ", be substituted.
The questions were put and the motions were negatived.
Clause 24 was added to the Bill.

Clauses 25 to 33, Schedule I and Schedule II were added to the Bill.
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Schedule IV

MR. DEPUTY CHAIRMAN : In Schedule IV, there are 13 amendments,
Amendment (No. 10) by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, I am not moving.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 42 to 47) by Shri Tapan Kumar
Sen, Shri K. N. Balagopal, Shri P. Rajeeve and Dr. T. N. Seema. Are you moving it?

SHRI TAPAN KUMAR SEN : We all are moving.

(42)

(43)

(44)

(45)
(46)

(47)

That at page 25, for lines 20 to 22, the following be substituted namely:-

"may carry on coal mining operations m India in any form for own
consumption only for specified end use and not for any other purpose,

with the prospecting licence or mining lease as the case may be".
That at page 25, for lines 30 and 31, the following be substituted namely:-

"which in the opinion of that government may be necessary for the-purpose

of coal mining for specified end use and not for any other purpose".

That at page 25, lines 38 and 39, the words, brackets and figure, "including
mining for sale by a company under sub-section (2) of section 3A", the

words "for own consumption for specified end use", be substituted.

That at page 25, lines 43 and 44, be deleted.

That at page 26, lines 1 to 3 7, be deleted.

That at page 26, for lines 40 to 43, the following be substituted namely:-

"(d) the terms and conditions of auction by competitive bidding, the details
of mines and their location, the minimum size of such mines and such
other conditions which may be necessary for the purpose of coal mining
operations for own consumption for specified end use and not for any

other purpose under section 11 A of the Principal Act",

Sir, I want a division because this is an amendment of the Coal Mines
(Nationalisation) Act, 1973.

MR. DEPUTY CHAIRMAN: Okay, so you are insisting for division?

SHRI TAPAN KUMAR SEN: Yes.

The House divided.
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MR. DEPUTY CHAIRMAN : Ayes : 65
Noes : 109

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Smt. Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
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Pande, Shri Avinash

Patel, Shri Ahmed

Punia, Shri P.L.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam

Rangarajan, Shri T.K.

Rao, Dr. K.V.P. Ramachandra

Rao, Shri V. Hanumantha

Rapolu, Shri Ananda Bhaskar

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami

Sadho, Dr. Vijaylaxmi

Salam, Haji Abdul

Seelam, Shri Jesudasu

Seema, Dr. T.N.

Selja, Kumari

Sen, Shri Tapan Kumar

Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Digvijaya

Singhvi, Dr. Abhishek Manu

Siva, Shri Tiruchi

Soni, Shrimati Ambika

Syiem, Shrimati Wansuk

Thakur, Shrimati Viplove

Tiwari, Shri Pramod

Vora, Shri Motilal

Yechury, Shri Sitaram
NOES : 109

Aga, Ms. Anu

Agrawal, Shri Naresh

Ali, Shri Munquad

Ansari, Shri Salim

Arjunan, Shri K. R.

Bachchan, Shrimati Jaya

Bandyopadhyay, Shri D.

Bernard, Shri A. W. Rabi
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Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.

Das, Shri Kalpataru

Dave, Shri Anil Madhav
Desai, Shri Anil

Dua, Shri HK.

Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Ganguly, Dr. Ashok S.
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.

Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj

Jaitley, Shri Arun

Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Jugul Kishore, Shri

Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.

Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
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Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O' Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar

Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth

Rajaram, Shri

Ramesh, Shri C. M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj
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Singh Badnore, Shri V. P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C. P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D. P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

Amendments (Nos. 42-47) were negatived.

MR. DEPUTY CHAIRMAN: There are Amendments (Nos. 58 to 63) by
Shri M. P. Achuthan and Shri D. Raja. Are you moving?

SHRI D. RAJA: Yes, I am moving?

MR. DEPUTY CHAIRMAN: All are moving. Only Dr. T. Subbarami Reddy

has not moved.
SHRI D. RAJA : Sir, I move :
(58) That at page 25, for lines 20 to 22, the following be substituted namely:-

"may carry on coal mining operations in India in any form for own
consumption only for specified end use and not for any other purpose,

with the prospecting licence or mining lease as the case may be".



Government [20 March, 2015] Bills 437

(59)

(60)

(61)
(62)

(63)

That at page 25, for lines 30 and 31, the following be substituted namely:-

"which in the opinion of that government may be necessary for the purpose

of coal mining for specified end use and not for any other purpose".

That at page 25, lines 38 and 39, the words, brackets and figure "including
mining for sale by a company under sub-section (2) of section 3A", the

words "for own consumption for specified end use", be substituted.
That at page 25, lines 43 and 44, be deleted.

That at page 26, lines 1 to 37, be deleted.

That at page 26, for lines 40 to 43, the following be substituted namely:-

"(d) the terms and conditions of auction by competitive bidding, the details
of mines and their location, the minimum size of such mines and such
other conditions which may be necessary for the purpose of coal mining
operations for own consumption for specified end use and not for any

other purpose under section 11 A of the Principal Act".
The questions were put and the motions were negatived.

Schedule IV was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 1, there is one Amendment (No.l) by
Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Yes, Sir, I am moving.

(D

Clause 1 — Short title, extent and commencement

That at page 2, line 7, affer the words "whole of India", the words except
the Tribal Areas mentioned in the Sixth Schedule of the Constitution of

India and the State of Jammu and Kashmir, be inserted.
The question was put and the motion was negatived.

Clause 1 was added to the Bill.

The Enacting Formula, the Preamble and the Title were added to the Bill.

SHRI PIYUSH GOYAL: Sir, I move:

That the Bill, as amended, be passed.

The motion was adopted.
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SOME HON. MEMBERS: Sir, we want division.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes : 108
Noes : 66

AYES : 108
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
Dua, Shri H.K.
Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Ganguly, Dr. Ashok S.
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj
Jaitley, Shri Arun
Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat
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Judev, Shri R.S

Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay

Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.

Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed

Misra, Shri Satish Chandra
Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O' Brien, Shri Derek
Panchariya Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar
Patel, Shri Praful

Patil, Shri Basawaraj

Pawar, Shri Sharad

Prabhu, Shri Suresh

Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth
Rajaram, Shri

Ramesh, Shri C.M.
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Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.

Roy, Shri Mukul

Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola

Shekhar, Shri Neeraj

Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder

Singh, Shri Birender

Singh, Shri Veer

Singh, Shrimati Kanak Lata
Sinha, Shri R. K.

Sitharaman, Shrimati N.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.

Tarun Vijay, Shri

Tazeen Fatma, Dr.

Thakur, Dr. C.P.

Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok

Tripathi, Shri D.P.

Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender
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Noes : 66
Aga, Ms. Anu
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mabhra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash
Patel, Shri Ahmed
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Punia, Shri P.L.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul

Seelam, Shri Jesudasu
Seema, Dr. T.N.

Selja, Kumari

Sen, Shri Tapan Kumar
Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi

Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod

Vora, Shri Motilal

Yechury, Shri Sitaram

SHRI PIYUSH GOYAL: Sir, I thank the Chair, all hon. Members and all the
parties.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank all the parties, including
the Opposition parties, supporting parties for the patience they have shown and the
time they spent on this Bill. I also thank the hon. Deputy Chairman for this.

SHRI SITARAM YECHURY: Sir, we also thank the Chair for upholding the
democracy. And, now, Chair may please relieve the Parliamentary Affairs Minister
so that he can run to the other House.

SHRI M. VENKAIAH NAIDU: Now, Sir, I request you to take up the Andhra
Pradesh Reorganisation (Amendment) Bill, 2015.
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MR. DEPUTY CHAIRMAN: Now, let us take up the Andhra Pradesh
Reorganisation (Amendment) Bill, 2015. Shri Kiran Rijiju. ...(Interruptions)...We will
take it up after laying the Special Mentions.

ZERO HOUR SUBMISSION
Re. Suspension of Vice-Chancellor of Delhi University

SHRI SITARAM YECHURY (West Bengal): Sir, I have one point to make
...(Interruptions)... Today morning, during the Zero Hour, I could not raise it as the
Zero Hour could not be taken up. ...(Interruptions)... The hon. Minister of HRD is
here. I have raised the point earlier regarding the Delhi University. My name has
been brought in to say that letter has been the basis on which a letter of suspension
has been sent to the Delhi University Vice-Chancellor...(Interruptions)...Sir, since my
name has been dragged in, I would only request the Government -- hon. Parliamentary
Affairs Minister is here and I had given a notice for Zero Hour submission but
we did not take it up today -- through you, to please have this matter examined.
Please remember, the Delhi University is a university we have established by an
Act of Parliament. If anything is being done here, you should report it to us and
you cannot bypass Parliament on that. It is a very important issue. I agree. I have

written that letter. We want that action to be taken on that issue.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the
issue raised by my leader, Shri Yechury.

MR. DEPUTY CHAIRMAN: Hon. Minister may examine it.

Now, Special Mentions to be laid on the Table.

SPECIAL MENTIONS* — Contd.

Demand for creating Divisional Benches of C.A.T.

for speedy disposal of pending cases

SHRI P. RAJEEVE (Kerala): Sir, presently, the Central Administrative Tribunal is
having single bench only in Kochi. The CAT has been established for adjudication of
disputes with respect to recruitments and conditions of service of persons appointed
to public service. The objective is to reduce the pendency of cases and ensure

speedy and cheaper justice.

* Laid on the Table.



